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INTRODUCTION

I, the Chairman, Committee on Public Undertakings having
been authorised by the Committee to submit the Report on their
behalf, present this Nineteenth Report on the Action Taken by
Government on the recommendations contained in the Eighth
Report of the Committee on Public Undertakings—Township and
Factory Buildings of Public Undertakings.

2. The Eighth Report of the Committee was presented to the
Lok Sabha on the.4th May, 1965. The replies to recommendations
contained in the Report were received on the 6th March, 1967.

3. The Committee considered the replies on the 18th April, 1968
and approved the draft report on the same day.

4. The Report has been divided into the following four
Chapters:—
(i) Repoa
(ii) Recommendations that have been accepted by
Government.

(lii) Recommendations which the Committee do not desire to
pursue in view of Government’s reply.

(iv) Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee.

5. An analysis of the action taken by Government on the recom-
mendations contained in the Eighth Report of the Committee on
Public Undertakings (3rd Lok Sabha) is given in Appendix XVI. It
would be observed therefrom that out of the 54 recommendations
contained in the Report, 63:8% per cent have been accepted by Gov-
ernment and the Committee do not desire to pursue 23:15 per cent
of the recommendations in view of Government’s reply. Replies of
Government in respect of 12.96 per cent have not been accepted by
the Committee,

D. N. TIWARY,
Chairman,
New DevLar; Committee on Public Undertakings.

April 25, 1968/Vaisakha 5, 1890 (S).

T udd (V) Y |



CHAPTER 1
-A. Outlay on townships
Recommendation (Sl. No. 1) (Paras 7—10)

The Committee on Public Undertakings (3rd Lok Sabha) in paras
*7—10 of their Eighth Report on Township and Factory Buildings of
Public Undertakings noted that the total capital outlay on town-
ships of Public Undertakings was of the order of Rs. 280 crores
which constituted over 11 per cent of the total investment on the,
projects. The Committee felt that the incidence of the costs of
townships, over the costs of production of the Undertakings was
considerable. The Committee were of the view that if a substan-
tia] portion of the investment was spent on townships before any
productive activity started it added considerably to the over-heads
of an enterprise and affected its profitability. @ The Committee
therefore felt that the public undertakings should follow a balanced
approach in incurring expenditure on productive and non-productive
:activities and desired that the public undertakings should not
follow standards and scales of accommodation which may attract
public criticism. This underlined the need for laying down suitable
guiding principles, norms and standards without any delay. The
‘Committee urged that pending issue of detailed instructions, Gov-
ernment should impress upon public undertakings to pay utmost
importance to economy in the matter and find ways and means of
reducing the present rate of outlay on townships.

2. In reply, Government have stated that the scales of residen-
tial accommodation for different pay groups prescribed in 1963 have
‘been revised and communicated to the public undertakings for
adoption. In their Memorandum on Industrial Housing, addressed
to all Ministries of the Government of India (Vide Appendix I) the
Bureau of Public Enterprises has laid down that the future
-construction of residential buildings in public enterprises should
-conform to the fol'owing standards and pay ranges.

Type Plinth Area Pay Range
Sq. ft.
I 365 Upto Rs. 110
11 400 Rs. 111 to 300
111 600 Rs. 301 to 600
v 900 Rs.. 601 to 1250
v 1500} 200 (Servant’s
quarter & W.C.) Rs. 1251 to 2000
VI 2 Rs. 2001 and above.

100
+ 240 (Servant’s Quarter)
+ 225 (garage)




a

3. The Committee have noted that the Bureau of Public Enter-
prises in order to effect economy has issued instructions regarding
construction of residential buildings in public sector undertakings
but feel that the existing six categories of buildings should be reduc-
ed to four. The Committee are also of the view that the pattern of
multi-storeyed flats .to house employees, should be invariably
accepted, in order to save space and expenditure now incurred on
sprawling townships. As far as possible building of bungalows for
residential purposes should also be discouraged.

B. Diversion of Funds
Recommendation (Sl. No. 3) (Para 15)

4. In the Third Five Year Plan, a sum of Rs. 50 crores had been
provided for townships of all industrial undertakings (including
departmental undertakings) of the Central Government. It was
explained, during evidence that the Plan provision was not made
on any basis and that this sum was an ad hoc provision. There
was also an understanding with the Planning Commission that if an
amount set apart for a project was not used for that purpose, the
same could be diverted to housing.

5. The Committee on Public Undertakings did not approve of
diversion of funds meant for productive purposes to housing and
recommended in para 15 that, in future, the Plan provision for
townships of public undertakings should be made in a realistic
manner, after assessing the requirements of the various
undertakings.

6. In reply, Government have merely stated that specific sanc-
tions are issued after scrutiny of the actual requirements of each
project.

7. The Committee are constrained to observe that the reply of
the Govemment to this recommendation is not at all satlsfacton
In no circumstances should money, earmarked for productive pur-
poses like apltai expenditure, be diverted for housing or any un-
productive purposes. The Committee, therefore, reiterate their
earlier recommendation and suggest that in future, adequate and
sepnte provision of money for housing or townships of public

nndertakings should be made in the estimates.



C. Unit cost of houses
Recommendation (Sl. No. 4) (Paras 16—19)

8. The Committee on Public Undertakings in para 16 of their
Eighth Report noted that there were wide variations in the cost of’
houses built by various projects located in the same area. The
average cost per dwelling unit in most of the undertakings ranged
between Rs. 11,000 and Rs. 27,000. In the case of bungalows for
high officials, the cost of construction, per bungalow, ranged from.
Rs. 1.03 lakhs to Rs. 1.75 lakhs.

9. The Committee recommended that the plinth area for higher
categories of houses might be reviewed and ceilings on cost of
various categories of houses laid down at least on a regional basis.

10. In their reply, Government have stated that they have now
laid down six categories of dwellings commensurate with the pres-
cribed pay scales and are taking further action to effect reduction
in cost of fittings, amienities and specifications. In view of the above
measyres such wide variations in cost are not likely to occur in-
future. They have stated that it is not practicable to fix ceilings on
costs for various categories of residences on a regional basis, as the
cost of building material, labour and leads vary considerably from
place to place within the region itself.

11. The Committee while noting that the Government is seized
of the matter would like to impress upon the Government that
besides reducing the cost of residential buildings of higher cate--
gories, they should discourage the construction of bungalows, as far
as possible.

D. Sale of plots to private parties or houses to employees

Recommendation (Sl. No. 18) (Para 69)

12. In 1960, the Ministry of Finance had suggested that a sector-
of the residential colony should be sold in plots to privafe indi-
viduals for building houses particularly near the market area and
that some of the houses, built by the public undertakings should be:
sold to their employees on hire-purchase system; a sector of the.
colony should be set apart for such sales. In actual practice,.
however, none of the public undertakings had made any attempt to-
implement these suggestions. 4

13. The Committee had expected that suggestiong smanating
from the Government would be implemented by public under--
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4akings. Since this was not the case, the Committee felt that the
«Government should re-examine the matter in the light of the
position prevailing in the private sector undertakings and issue
-suitable instructions for observance by all the public undertakings.

14. The Government have stated in reply that they do not con-
sider the suggestion practicable as land once acquired for public
undertakings for 4 specific purpose in the public interest cannot be
-sold to private perties and may lead to legal complications. Moreover
once the land is sold to private parties the public undertakings
cannot have any control over the rent charged, the allotment of
premises and the use to which it is put. In the case of sale of
houses to employees of public undertakings, once an employee
retires, the undertakings will have to go in for further construction.
The management of such transactions will be an increasing burden
.on the undertaking and will tend to divert its attention from its

main task of production.

15. It has been suggested to the Committee that land and house
-accommodation may be made available by the Government to
private sector auxiliary and allied industries in the townships of
-public undertakings. This suggestion deserves serious considera-
tion by Government, keeping in view the overall growth of industry
and trade around public sector undertakings.

E. General

16. A perusal of the replies furnished by the Government show
that action on most of the recommendations has been intiated in
November, 1966. Almost all the instructions were issued to the
public undertakings in November/December, 1966, i.e. one year and
nine months after the presentation of the Report. Besides this, in
as many as 10* cases, the Government have stated that the Bureau of
Public Enterprises “will attend to this work”.

17. The Committee regret to note that no serious effort was made
by the Government to examine and implement the recommendations
of the Committee for a long time and now, in view of repeated re-
minders, they have hurriedly processed the recommendations and
have given interim replies in a number of cases. The Committee.
therefore, urge upon the Government to take prompt action on the
recommendations made by the Committee in future, Such pro-
tracted delays do no credit to the Ministries concerned and also
set a bad example for the others.

.

*Sl. Nos. 6, 171, 19, 20, 35, 37, 38, 42, ST & Sa.




CHAPTER 11

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY
GOVERNMENT

Recommendation’ (S. No. 7)

The provision of hospital facilities by public undertakings in
places where these are not available is a step in the right direction.
The Committee are however, of the view that to ‘begin with, hos-
pital facilities should be provided by the undertakings on a modest
scale and they should be gradually developed to meet full require-
ments. Instead of following this salutary principle of phasing the
provision of hospital facilities, most of the undertakings have pro-
vided them on a liberal scale from the very beginning resulting in
high capital and recurring expenditure. The Committee recommend
that in the light of these remarks, Government should look into the
matter and prescribe the stages, extent and the manner in which
hospital facilities should be provided by the public undertakings.
(Para No. 35).

REPLY OF GOVERNMENT

Public undertakings have been advised to phase the provision
of hospital, educational and recreational facilities according to
actual requirements. (Copy of Cir. No. 332-Adv. (c)/Cir-9/66,
dated the 16th November, 1966—Appendix II).

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated 6th March, 1967].

Recommendation (S. No. 10)

(a) As public undertakings have to Tun on a commercial basis,
it is not advisable for them to incur heavy capital and recurring
expenditure on providing educational facilities which is the respon-
sibility of the State Governments under the Constitution. The most
that the undertakings should do is to construct buildings at a
reasonable cost and to meet recurring expenditure from the assis-
tance obtained from the State Governments and fees from pupils.
It would, however, be desirable if the provision of educational faci-
lities is settled with the State Governments at the time of deciding
on the location of the projects in a State. ‘I'he Committee recom-



6

mend that Government should look into this matter and evolve a
suitable pattern for the provision of educational facilities in the
public undertakings.

(b) They would further suggest that in places (like Ranchi,
Durgapur, Bangalore, etc.) where more than one wundertaking is
located, the feasibility of providing common educational facilities
at Secondary and Higher stages and hospitalisation and special
treatment facilities should also be considered, as it would enable
the undertakings to provide better facilities at a lesser cost. (Para
Nos. 45 to 46).

RePLY or GOVERNMENT

(a) Public Undertakings have been advised to restrict the ex-
penditure on edycational facilities to the construetion of school
buildings only and to meet the recurring expenditure with assis-
tance to be obtained from the State Governments and fees from
the pupils. ib

The suggestion that the provision of educational facilities should
be settled with the State Governments at the time of deciding the
location of the Project in a State will be kept in view to the extent

possible.

(b) The suggestion of the Parliamentary Committee regarding
the desirability of providing common community facilities in places
where more than one public sector undertaking is located has been
brought to the notice of the Ministries concerned for giving effect
to the same, to the extent possible. (Copy of Circular No. 298-Adv.
(c) /Cir-4/68, duted the 4th November, 1966— (Appendix III).

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated 6th March, 1967).

Recommendation (S. Ne. 11)

The costs of recreational facilities (like clubs, community cen-
tres auditorium, play-grounds, parks etc.), as well as of shopping
centres and other public utility buildings provided by the public
undertakings in their townships are also on the high side. The
Commnittee vecommend that Government should devise norms and
standards for recreational and other facilities and impress upon.
public undertakings the need for economy in these matters. (Para
No. 47).
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RxPLY OF GOVERNMENT

The Bureau of Public Enterprises propose to fix norms and
standards in this regard.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated 6th March, 1967].

Recommendation (S. No. 14)

Public undertakings have not properly phased the consiruction
of houses required for their employees. To invest large sums of
money on housing in the beginning results in avoidable waste. It
also affects adversely the profitability and cost of production of the
undertakings. It is imperative that undertakings should manage
with a minimum number of houses in the beginning and increase
their number later by meeting the expenditure from their earnings
to the extent possible. It may also be erxamined whether sharing
of accommodation would be feasible, as is allowed by the Central
Government at Dethi. The Committee recommend that Govern-
ment should lay down suitable guiding principles in this regard.
(Para No. 56).

RePLY OF GOVERNMENT

Sanction for construction of townships are now being accorded
in phases to meet minimum requirements.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 488/
F1/67, dated 6th March, 1967)].

Recommendation (S. No. 15)

To construct permanent houses with a life expectancy of 50 to
100 years at places where the operations of the public undertakings
are likely to last for 20 to 25 years only is wasteful. It is surprising
that neither the Government nor the public undertakings concerned
gave any consideration to this matter for so long. The normal thing
in such cases was to go in for semi-permanent or temporary struc-
tures lasting for 20 to 25 years as is done by the collieries in the
private sector. Had this been done, it would have ‘been possible to
effect considerable savings in capital costs in Ankleshwar and Cam-
bay vil/gas fields. The Committee trust that Government would
ensure that in future the oublic undertekings like the Oil and
Natural Gas Commission, National Coal Development Corporation
etc. suitably modify the specifications of accommodation so as to
relate its life to that of the assets. (Para No. 59).
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RerLy or GOVERNMENT

The desirability of providing semi-permanent or temporary
structures in places where operations of the Public Undertakings
are likely to last for a period of 20 to 25 years only, as in the case
of oil fields, coal fields, mines etc., rather than providing perma-
nent structures at a high cost, has been brought to the notice of the
Ministries concerned for bearing this in mind while according
sanction to Project Estimates. (Copy of Circular No. 297-Adv. (c)/
Cir.-3/68, dated the 4th November, 1966——Appendu: IV ).

[Ministry of Finance (Bureau of Public Enterpmes) OM No. 489/
F1/67, dated 6th March, 1967]. ‘

Recommendation (S. No. 16)

In a planned and rapidly developing economy, like ours, there
are bound to be various compelling demands on the public re-
sources. The provision of houses in public undertakings is no doubt
necessary but more urgent is the need to utilise ‘the availabla
resources for increasing their productive capacity. It is, therefore,
desirable that investment on housing,should ‘be kept as low es pos-
sible. One way of doing so would be by resorting to cheaper struc-
tures of semi-permanent type with a life expectancy of 20 to 30 years.
Apart from economy, this would enable the public undertakings to
construction houses according to the changing pattern and ideas. The
Committee recommend that the economics of putting up such
houses should be thoroughly got examined by Government, if
necessary in collaboration with the National Buildings Organisation
and the Central Building Reseanch Institute. (Para No. 61).

RePLY OF GOVERNMENT

All efforts are being made to keep the cost as low as possible
and a Standing Committee has been constituted in the Bureau of
Public Enterprises with representatives from the National Build-
ing Organisation, Central Building Research Institute and impor-
tant undertakings for this purpose.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1,/67, dated 6th March, 1967).
Recommendation (S. No. 19)

The Committee regret to observe that the public undertakings
have followed very liberal scales of accommodation particularly for
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the higher categories of their employees. No proper standards were
fixed by Government in this regard till 1960. In the absence of any:
direction from the beginning to adhere at least to Government
scales, the public undertakings appear to have fixed their own.
standards of accommodation. What is more surprising is that the
scales of accommodation prescribed by the Ministry of Finance in
1960 are also not being followed by all the public undertakings. It
is to be expected that the standards once fixed by Government are
strictly adhered to by the undertakings. The Committee hope that
the newly set up Bureau of Public Enterprises would look into such:
matters and ensure that all instructions issued by Government are.
complied with by the public undertakings. (Para No. 76).

RerLY OF GOVERNMENT

Revised scales of accommodation and pay ranges for entitlement.
have been fixed by the Bureau of Public Enterprises and communi-
cated to the Projects for adoption. Steps would be taken by the-
Bureau to see that standards are being followed.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/’
FI1/67, dated the 6th March, 1967].

. Recommendation (S. No. 20)

It is desirable to lay down two or three alternative standard’
designs for various categories of houses on a regional basis so as to
have variety while ensuring maximum economy. The Committee
recommend that this should be done. (Para No. 78).

ReEPLY OF GOVERNMENT

This work will be attended to by the Bureau of Public Enter-

prises. i % k.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated 6th March, 1967].

Recommendation (S. No. 21)

(@) I may be desirable to invite competitive tenders for ‘the
plans and designs of townships from the various architects so as to
secure both economy cnd suitability to local needs. In that case
it is not necessary for the undertakings to set up their own elabo-
rate Architect and Town Planning Organisations with attendant
difficulty of retrenchment of staff later on. '.i'he Committee recom-
mend that Government should examine the matter and issue
suitable instructions to the public undertakings.
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(b) They further suggest that the desirability of prescribing
standard schedules of rates for private architects may also be con-
.sidered. (Para. No. 81).

RePLY OF GOVERNMENT

(a) & (b). This matter is being referred to the Standing Tech-
nical Committee for adwice.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 488/
F1/67, dated 6th March, 1967].

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE

Hag the matter been examined by the Standing Technical Com-
-mittee? What is the opinton of the Commiltee and Government’s
decision thereon?

(L.S.S. O.M. No. 25-PU /64, dated 26-7-67)

FurTHER REPLY OF GOVERNMENT

(a) The suggestion made by the Committee has been examined
in consultation with the Tnstitute of Architects and the Institute of
Town Planners. A circular has been issued to the Public Sector
Undertakings in this regard, a copy of which is attached. (Appendix
V).

(b) Standard schedule of rates have been prescribed by the
Institute of Architects and the Institute of Town Planners, for the
various services to be rendered by the Architects and the Town
Planners, and they are bound by these rates.

[Ministry of Finance (Bureau of Public Enterprises) D.O. No. 683/
F1/1SS/vc, dated 18th September, 196T].

Recommendation (S. No. 22)

The Committee feel that the present level of expenditure on the
hostels in the public undertakings is high and it needs to he brought
down by laying down suitable norms and standards. The feasidility
of 'using residential flats temporarily as hostels for meeting the needs
of foreign experts, as has been done at the Koyali refinery, may also
be examined. (Para No. 84).

REPLY OF GOVERNMENT

Suitable norms and standards for hostel buildings will be pres-
eribed and communicated to the Projects for adoption. Permanent
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residential quarters are Reing temporarily used as hostels for meet-
ing the needs of foreign experts wherever practicable.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated 6th March, 1967].

Recommendation (S. No. 23)

(a) The present practice of meeting the entire cost of townships
from out of the capital provided for the execution of the projects is
neither sound nor in consonance with prudent commercial practice.
It results in the over-capitalisation of the projects and renders the
evaluation of their performance of comparisons with other similar
undertakings unrealistic. The outlay on townships should normally
be met from loans, internal resources and subsidies. The Committee
recommend that the matter may be examined by Government and a

suitable pattern of financing the outlay on townships of the public
undertakings evolved.

(b) It is also desirable that the estimates of cost of townships
should be shown separately while seeking approval of Parliament
for investment in public undertakings. The expenditure incurred
on townships should also be shown separately in the Annual
Accounts of the Public undertakings. (Para. Nos. 86-87).

RepLY OF GOVERNMENT
(a) & (b). The matter is being examined.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated 6th March, 1967].

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE

(a) Whether the matter hds since been examined and a suitable

pattern of financing the outley on townships of the public undertak-
ings has been evolved? .

(b) Wkether the Government have accepted the recommenda-

tion and if so, what precise steps have been taken by them in this
matter?

[L.S.S. O.M. No. 25-PU/64, dated the 26th July, 1967].
ReEpLY OF GOVERNMENT

Me recommendation has been accepted by the Government. So
far as the utilisation of internal resources of the company for the
townships is concerned, the townships usually come up simultaneous-
ly with the construction of the project and, therefore, there is little

784 Aii LS—2.
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or no scope of utilising the internal resougces for the establishment
of township in their earlier stages. After meeting the requirements
of working capital, and repayment of loan instalments, the available
internal resources may be considered for utilisation for townships.
So far as subsidies from State Governments are concerned, the
advantage of these are being taken by the undertakings whenever
possible,. ‘With regard to the financing of the outlay on townships
from the capital loans is concerned, this has been accepted in princi-
ple by the Government and a circular has been issued drawing the
attention of the public sector undertakings to this effect. A copy
of the circular is placed below for the information of the Committee.
(Appendix VI).

The recommendation has been accepted by the Government and
all Public ;Sector Undertakings have been informed accordingly. vide
our Circular dated 16th August, 1967, (Appendix VII).

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 8(1)
F-87, dated the 18th September, 196T].

Recommendation (S. No. 25)

The construction of factory buildings has been delayed in many
projects. The delays range from 1 to 3 years. This is not only led to
delays in their commissioning and increase in costs but also resulted
in keeping the plant, machinery and manpower idle. The Committee
are greatly concerned at these abnormal delays in the construction
of factory duildings and other civil works which adversely affect the
economy of the projects. A certain measure of delay during cons-
truction might be inevitable due to our dependence on foreign help
and nature of the projects. But the delays of 1 to 3 years could only
be due to lack of planning, proper programming and lack of coordina-
tion with the consultants. It is surprising that these delays continue
to recur even in the expansion programmes of old plants. With the
experience of planning and development for more than a decade, it
should be possible to reduce these delays considerably. The Commit-
tee recommend that a comprehensive study into the causes of the
delays should immediately be wundertaken by Government and
proper remedial measures devised. (Para. Nos. 91—94).

RerLy or GOVERNMENT

The study has been carried out by the Planning Commission in
respect of certain selected Projects and suggestions have been made
for proper scheduling of the future Projects.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/

F1/67, dated 6th March, 1967].
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Recommendation (S. No. 26)

In a number of projects detailed soil investigations have been-
<earried out subsequent to selection of sites leading to change of sites,
¥evision of plants and drawings, extra expenditure on foundations
-and consequent delay in construction. As choice of a wrong site
would involve the projects into costly delays, it is necessary that
prior detailed soil investigations must be conducted. In the light of
the past experience, it appears that it will be cheaper to pay com-
-pensation for private land rather than incur expenditure on fresh
investigations during the construction phase. The Committee re-
-commend that the matter may be examined by Government and
suitable principles laid down for future guidance. (Para. Nos. 95—
).

REPLY OF GOVERNMENT

The attention of the Public Undertakings has been drawn to the
importance of proper soil investigations through any of the existing
-specialised Government agencies, before selection of a site for locat-
ing a project. (Copy of Circular No. 296-Adv. (c)/Cir-2/66, dated
4th November, 1966, Appendix VIII). )

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated 6th March, 1967].

Recommendation (S. No. 28)

It appears that in many cases construction equipment in excess
-of requirements has been imported by the public undertakings and
‘it i3 not being put to full use. It is also possible that equipment has
been imported by some projects which might be lying idle or surplus
at certain other projects in the country. The Committee regret to
observe that there has been lack of proper planning in the procure-
ment of costly construction equipment by the public undertakings
-and lack of co-ordination in pooling the equipment with a view to its
‘maximum utilisation by the various projects in the interest of the
rational economy. It is surprising that before sanctioning foreign
-exchange (rovernment did not satisfy itself regarding the need for
such equipment and ensure that the same type of equipment which
was lying idle or surplus in projects was not imported.. (Para. No.
103).

RerLy oF GOVERNMENT

Steps are being taken to assess the surplus equipment for its
-atilisation clsewhere, where it may be needed, and undertakings for
proper utilisation of the available construction machinery.

{Copy of Circular No. 322-Adv. (c)/Cir. 7/66,dated 15th November,
1968—Appendix I1X].
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Recommendation (S. No. 29)

The most disquieting feature has been that in many cases hire
charges are recovered from the contractors on an ad-hoc basis and
these are much less than even the maintenance costs of the equip-
ment. This indicates failure to safeguard the financial interests of
the undertakings. It also shows that the Finance and Accounts
Officers are not properly truined and oriented to take care of the
interests of the undertakings. The Committee recommend that Goo-.
ernment should investigate the reasons for not firing economic rates
of hire charges by the various undertakings and fix responsibility
therefor, They also urge that it should be ensured that in future
economic rates of hire charges are fired and followed by all the
public undertakings. (Para. No. 104).

RepLY oF GOVERNMENT

The concernel Ministries have been requested to investigate the:
reasons for recovery of hire charges on ad-hoc basis and to direct
the Finance and Accounts Officer of the Public Undertakings to fix
economic rutes of hire charges for construction equipment and allied.
machinery hired out to contractors.

[Copy of Circular No. 299-Adv. (c)/Cir. 5/66, dated 4th November,.
1866—Appendix X].

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated the 6th March, 1967].

Recommendation (S. No. 30)

The manner in which the costly construction equipment is being’
maintained and disposed of by public undertakings is disturbirng.
It is not unlikely that large quantities of this equipment are lying
surplus to requirements in various projects which could be recondi-
tioned. Considering the value of known construction equipment
which is over Rs. 18 crores in the public undertakings, the Com-
mittee suggest that Government should appoint an expert Commsit-.
tee to ascertain the total quantity of such equipment obtained by
undertakings (both imported and indigenous), its life, its utilisation:
and the extent of surplus. That Committee may also consider the
advisability of pooling the construction equipment on a regional or
gther basis with a view to its maximum utilisation and avoidance-
of unnecessary imports. (Para No. 108).
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REPLY OF GOVERNMENT

Further action will be taken on the basis of information received
“from various public sector undertakings in respect of surplus equip-
ment as referred to in the reply to Sl. No. 28, para 103 above.

{Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated the 6th March, 1967].

Recommendation (S. No. 31)

(a) Production of construction materials has not kept pace with
the demand in the country. This has not only led to delays in the
construction of projects but has also entailed heavy imports. The
Committee urge that necessary steps should be taken by Govern-
ment to assure timely availability of construction materials for the
‘warious projects from indigenous sources.

(b) Though the establishment of heavy structural works was re-
commended by the U.K. Heavy Engineering Mission as far back as
1957, nothing has yet been done to set up the same despite their
inclusion in the Third Five Year Plan. These works are in pre-re-
quisites for establishment of any heavy engineering industry. The
Committee recommend that Government should now accord the
highest priority for setting up adequate capacity for steel structural
fabrication in the country. (Para Nos. 110-111).

RepLY oF GOVERNMENT

(a) Cons.derable progress has since been made in the indigenous
availability of construction materials, and the position is being
constantly reviewed.

(b) The suggestion is receiving attention. Structural steel shops
with large capacities for steel structural fabrication have been and
are being set up at Heavy Engineering Corporation, Ranchi Triveni
Structura] at Allahabad and Mining and Allied Mach‘nery Corpora-
tion. Sufficient capacity is not available.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
FI1/67, dated the 6th March, 1967].

Recommendation (S. No. 32)

The Committee understand that a new factory shed designs have
‘been perfected by the Centra] Mechanisgl Enginesring Research
Institute, Durgapur and by its use the expenditure on factory build-
2ngs could be reduced by about 10 per cent. They recommend that
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besides other avenues of cost reduction, Government should impress:
upon the public undertakings the need to adopt new techniques and:
designs for affecting savings in the construction of factory buildings.
(Para Nos. 113—115),

N

"RePLY OoF GOVERNMENT

The recommendation is accepted and steps in this directiom.

would be taken in consultation with the Standing Technical Com-
mittee.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489}
F1/6, dated the 6th March, 1967)].

Recommendation (S. No. 33)

Plans and designs for even ordinary types of civil works have-
been obtained from the consultants by some of the public undertak-
ings. It is obviously not necessary to seek assistance of foreign col--
laborators for plans and designs for buildings which could be pre-
pared by the Indian Engineers. The Committee recommend that
Government should issue instructions to the public undertakings
to avoid recurrence of such cases. (Para Nos. 116—118).

RerLy oF GOVERNMENT

The observations of the Committee on Public Undertakings im.
this regard has been brought to the notice of the Ministries ama.
Undertakings concerned.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 488f
" F1/67, dated the 6th March, 1967)].

Recommendation (S. No. 34) .

It is possible to effect considerable economies in constructiom:
costs of factory buildings if an independent check is exercised over-
the plans, designs and specifications suggested by the Consultouts.
It will also have the additional advantage of our acquiring the techwi-
cal know-how. The Committee recommend that plans, designs end’
specifications suggested by Consultants should be carefully examined
before they are accepted. (Para No. 121).

RerLy or GOVERNMENT

The obgervations of the Committee have been brought to the-
notice of the Ministries concerned and the Public Undertakings for
effecting an mmd-pendent scrutiny of the plans; designs, and specifi--



17

cations suggested by consultants for factory buildings, with a view
to effect economy and to meet local requirements.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
FI/67, dated the 6th March, 1967)].

Recommendation (S. No. 35)

There is a large area of civil works where the same plans and
designs could be applied in a number of projects. This will result
not only in expeditious completion of factory buildings and other
civil works but will also result in economy. The Committee, there-
fore, recommend that suitable standard plans, models and codes for
factory buildings and other civil works like administrative offices,
canteens, etc., should be evolved which could be commonly adopted
by all or most of the public undertakings. (Para No. 123).

REPLY OF GOVERNMENT

This work is being undertaken by the Bureau of Public Enterpris-
es.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967)].

Recommendation (S. No. 37)

Each major undertaking has developed a planning and design
organisation for civil engineering works. A Technical Consultancy
Bureau has also been set up by Government under the National
Industrial Development Corporation to undertake preparation of
detailed project reports, working drawings of structurals, etc., for
the public sector projects. So far, there has been little attempt at
pooling and coordinating the experience gained by the various
undertakings in the field of planning and designing for civil engine-
ering, for which there is an urgent need to reduce our dependence on
foreign countries. The committee recommend thdt government
should take suitable steps towards this end. The representatives of

the Ministries have agreed to rationalise the present design organisa-
tions. (Para No. 130).

REPLY OF GOVERNMENT

The Bureau of Public Enterprises will attend to this work.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967)].

Recommendation (S. No. 41)

There have been a large number of cases in Public undertakings
in which the value of contracts has been increased after they were

awarded. The upward revisish in the valué of contracts in such o
large number of cases is another instance of inadequate attention

i
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being paid by the public undertakings to the planning and program-
ming of works. They indicate that the works have been rushed
through. This not only results in wastage but also tends to vitiate
the vary basis of the contract system. The Committee recommend
that as far as possible all the detailed plans end specifications should
be worked out by the public undertakings before the award of a
contract. (Para Nos. 140-141).

RerLY or GOVERNMENT

The observations of the Committee on Public Undertakings have
been brought to the notice of the Public Undertakings.

[Copy of Circular No. 295-Adv. (c)/Cir. 1/66 dated 4th November,
1966—Appendiz XI].

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 4893/
F1/67, dated the 6th March, 1967)].

Recommendation (S. No. 42)

There have been unusual provisions in the contracts entered into
by certain public undertakings with the contractors. The grant of
such unusual facilities to the contractors has implications on the cost
of a project. It is also open to public criticism. It is therefore
desirable that terms and conditions of contracts should be broadly
standardised for guidance of the public undertakings. Any varia-
tions in the standard terms after they have been prescribed should

be brought to the notice of the Bourds of Directors for review.
(Para Nos. 142—144).

RePLY oF GOVERNMENT

The Planning Commission is setting up a Committee to examine
the question of standardising the general terms and conditions of

contracts. The Bureau of Public Enterprises is associated with this
work. '

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967)].

i 1}

Recommendation (S. No. 43)

The Committee regret to observe that the land requirements for
factories in most of the public undertakings have not been assessed
in a proper and systematic manner. Too much margin has been
kept for expansion and fairly large areas in excess of requirements
have been acquired and are lying unutilised. . In the cas¢ f three

steel plants alone, such areas are as much as 21, 154 acres. - (Para
No. 149).
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RePLY OF GOVERNMENT

Attention of the Public Undertakings has been drawn to the need
for judicious assessment of the requirements of land.

[Copy of Circular No. 331-Adv. (c)/Cir. 8/66, dated 16th November,
1966—Appendix XII].

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967)].

Recommendation (S. No. 44)

The Committee are constrained to observe that neither Govern-
ment nor the public undertakings have given proper attention to the
efficient and economical use of land in the townships. The layouts
of the townships are sprawling resulting in high expenditure on
roads, streets, lighting, transport, sewerage and maintenance, epart
from hampering agricultural production by keeping tie land unuti-
lised. Had the morm of a minimum of nine dwelling units per acre
been followed from the beginning, as has now been suggested by the
Committee on Plan Projects, about 6,500 acres of land could have been
saved at Sindri and Nangal alone. It is surprising that even after
the Report of the Committee on Plan Projects was published in
1963, no attempt was made by Government to ensure that the re-
commendations made there were followed by the public undertak-
ings in actual practice. The Committee recommend that Govern-
ment should issue instructions to the public undertakings to adhere
to the norms laid down in the Report of the Committee on Plan
projects. The Committee further suggest that the feasibility of
constructing multi-storeyed buildings by the public undertakings
should also be considered. (Para No. 153).

RePLY OF GOVERNMENT

To ensure that the prescribed standards laid down by the Com-

mittee on Plan Projects are generally adhered to, standard proforma
township estimate has been evolved.

[Copy of Circular No. 385-Adv. (c) /Cir. 11/66, dated 3rd December,
1966—Appendix XIII].

{Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967)1.

Recommendation (S. No. 45)

The acquisition of land in excess of requirement and itz sub-
sequent surrender at a loss by certain undertakings (like Nangal
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Fertiliser plant) is another example of waste and lack of prope:
care and rlanning. In many other projects excessive land has been
acquired and is lying unutilised. It needs no exphasis that the land
requirements should be initially determined in a proper and plan-
ned manner after taking into account the immediate needs as twell
as keeping a suitable margin for forseeable expansion of plants and
townships, needs of ancillary industries, if any. The Committee
recommend that Government should lay down suitable giving prin-
ciples for proper assessment of land requirement for public sector
projects without any delay. (Para No. 156).

REPLY OF GOVERNMENT

Instructions issued to the Public Undertakings for judicious.
assessment of the land requirements of factories, as referred to in
the reply to Sl. No. 43, para 149 above will cover the suggestion
made herein,

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
FI/67, dated the 6th March, 1967)].

Recommendation (S. No. 48)

The Committee feel that in view of the food shortage in .ne
country it would be desirable if the land which has been required
for expansion and is not being used, is leased out temporarily for
cultivation. Such an arrangement would provide some income to-
the undertakings, besides augmenting agricultural production.
When leasing out such land preference should be given to persons,
displaced from that area. (Para No. 158).

RepLY OF GOVERNMENT

The observations of the Committee has been brought to the
notice of the Public Undertakings.

"[Copy of Circular No. 321-Adv. (c) /Cir. 6/66, dated 15th November,
1966—Appendix XI].

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 448/
F1/67, dated the 6th March, 1967)].
Recommendation (S. No. 48)

The estimates regarding the cost of land by the State Govern-
ments in the beginning have proved to be very low. After the
decision to locate a project had been taken the prices had increased
due to various reasons. This not only led to acquisition delays but

al3o increased the cosi of projecks. Ii i $heTefore necewary i@ under-
take a study of land costs in various projects and find ways and
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means by which the prices could be limited to a ceiling in the begin--
ning. It may also ‘be desirable to rectify the present lacunae in the
eristing law regarding appeal by the project authorities against the
award of the Land Acquisition Officer. The representatives of the
Ministries have agreed to undertake the necessary study and place
the difficulties before the Thacker Committee. (Para No. 166).

REPLY OF GOVERNMENT

This matter is being examined.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967)].

1

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE

Whether the matter has been studied by the Government and
their difficulties placed before the Tacker Committee? If so, that
is the advice of the Thacker Committee and the further action
being taken on the recommendation of the Committee?

(L.S.S. O.M. No. 25-PU /67, dated the 26th July, 1967).

RerLY oF GOVERNMENT

The suggestion of the Parliamentary Committee on Public
Undertakings that it would be desirable to undertake a study of
land costs in various projects, and find ways and means of limiting
prices of land to a ceiling, has been communicated to the Ministries
incharge of Public Undertakings, for necessary action.

[A copy of Circular No. 687-Adv (C) |Cir-21|67 dated 9-8-1967—
Appendix XV.]

In regard to the suggestion of the Parliamentary Committee that
it may be desirable to rectify the present lacunae in the existing
law regarding appeal by the project authorities against the award
of Land Acquisition Officer, the following steps have been taken: —

(i) The report of the Thacker Committee on ‘Land Acquisi-
tion Proceedings’ have been communicated to the State:
Governments for adoption.

(ii) Other matters relating to ‘land acquisition’ not covered
by the Thacker Committee have been examined by an
Expert Group in the Ministry of Food & Agriculture..
The report submitted by this Expert Group has also

been forwarded to the State Governments for further

°  action.
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(iii) A mew Committee consisting of Members of Parliament
of both Houses of Parliament, and nominees from State
Governments, has also been constituted to examine the
entire frame-work of the Land Acquisition Act, 1894, in
the context of a rapidly developing economy of the
country. The report of the Expert Group mentioned at
(ii) above, is also proposed to be placed before this Com-
mittee for further consideration.

{Ministry of Finance (Bureau of Public Enterprises—D.O. No. 611/
FI/1SS67, dated the 11th August, 1967].

Recommendation (S. No. 49)

There have been deviations from the original assurances given
by State Governments in regard to land, power, water etc. in respect
of a number of projects. It appears that departures from original
assurances may have been due to lack of clear understanding with
the State Governments. It is therefore necessary that all the terms
regarding land, water, power, etc. should be clearly settled ut the
time of determining the location of the projects. (Para Nos. 167-168).

ReprLY or GOVERNMENT

Suggestion is noted.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967)].

Retommendation (S. No. 50)

The Committee, while appreciating the difficulties regarding
rehabilitation of families displaced by acquisition of land for the
projects, feel that once the compensation for the land has been pcid
the projects should not be burdened further on that account. If
any additional expenditure becomes necessary on rehabilitetion it
should be borne by the Central or the State Governments. They
would recommend that some guiding principles should be laid down
bu Government in the matter.

They would however urge that while recruiting persons for
posts in the lowe-r categories in the public undertakings preference
should be given to persong displaced from tha aress acqumd for
the projects. (Para No. 171).
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RePLY OF GOVERNMENT
The Government have already issued orders in this regard.

[Ministry of Finance (Bureau of Public E;zterprises) O.M. No. 489/
FI/67, dated the 6th March, 1967].

Recommendation (S. No. 51)

The Committee note that cost reduction units have not been set
up hy most of the public unde'rtak%zgs. They were informed by
the representatives of the Oil and Natural Gas Commission, Ferti-
liser Corporation of India and Hindustan Steel that the Ministries
concerned did not ‘bring the suggestions made by the Planning
Commission to the motice of the undertakings. The Commiitee
recommend that Government should issue necessary instructions
now and ensure their implementation. (Para No. 174).

REPLY OF GOVERNMENT

In major public undertakings, design organisations play the role
of cost reduction units. Besides, the Bureau of Public Enterprises
are taking sleps to standardise plans, designs, scales of amenities,
etc. with a view to keep costs down. The revised scales of resi-
dential accomquation have since been prescribed.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
FI1/67, dated the 6th March, 1967].

Recommendation (S. No. 52)

It is regrettable that while large amounts of money are being
spent on Building Research in the country, no serious attempt has
been made by the public undertakings to apply the results of
research in their construction works. It was not enough to have
left it to the individual undertaking to contact the research orga-
nisations as they would be hesitant to initiate the new technigues.
The Commitee consider that Government should have taken the
initiative and ensured that the results of research were put into
practical use by the public undertakings . They trust that this will
now be done by Government. (Para No. 177).

REPLY OF GOVERNMENT

This work will be attended to by the Bureau.
[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/

F1/87, dated the Bth March, 108%).
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Recommendation (S. No. 53)

As model employers, it is necessary. for the public undertakings
‘to provide housing, medical, educational and other facilities for their
employees, particularly in places where such facilities are not avail-
able. But the examination has revealed that much avoidable ex-
penditure has been incurred in providing these facilities and there
iz scope for economy in this regard. In the absence of proper norms
and standards, the scales of accémmodation have been on the high
side. Expenditure on utility services and other facilities has been
lavish. The layouts of the townships are sprawling resulting in high
-expenditure on water, power, sewerage, roads, and maintenance.
In many cases houses have been huilt in excess of requirements.
Business prudence required that the construction of townships should
have been phased and related to the actual needs as they arise from
time to time, Most of the undertakings have not availed of the
financial assistance from the State Governments and other specia-
lised agencies for their housing, educational and medical facilities
which would have considerably reduced their burden. The Com-
mittee are constrained to observe that the public undertakings have
not been adequately cost-conscious (Para No. 178).

REPLY OF GOVERNMENT

The various suggestions have been noted and action is being
taken on them as indicated in the earlier paragraphs.

{Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
FI/67, dated the 6th March, 1967)].

Recommendation (S. No. 54)

The Committee are concerned to note that delays and difficulties
in the construction of factory buildings and other civil works con-
tinue to recur in most of the public undertakings. If the experience
in the execution of projects for more than a decade had been polled,
it should have been possible to plan the projects better and execute
them speedily and economically. Unfortunately this had not been
done. There is also no indication that these aspects of the public
undertakings are receiving adequate attention. The instructions
issued by the Ministry of Finance in 1963 regarding housing stand-
ards in public sector projects were not followed. The valugble sug-
gestions in the Reports of the Committee on Plan Projects and in the
Third Five Year Plan itself aimed at economy and efficiency in con-

struction remain largély unimplamonted. The Committee feel that a
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stage should come when Government should pool the experience
gained, issued suitable instructions to the public undertakings and
ensure their implementation (Para No. 180).

REPLY oOF GOVERNMENT

The various suggestions have been noted and action is being taken
on them as indicated in the earlier paragraphs.

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/
F1/67, dated the 6th March, 1967].



CHAPTER 1II

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DE-
SIRE TO PURSUE IN VIEW OF GOVERNMENT’S REPLY.

Recommendation (S. No. 2)

The expenditure on townships of the public undertakings ranges
between 3 to 49 per cent of the investment on projects. In most cases
it is 15 to 30 per cent. The Commmittee appreciate that it is not pos-
sible to apply a uniform yardstick for expenditure on townships.
But in view of the present high costs of townships and wide varia-
tion in its percentage to the total investment on a project it is de-
sirable that Government should prescribe an upper limit for ex-
penditure on townships taking into account the requirements of
various types of undertakings. (Para Nos. 11—13).

RepPLY OF GOVERNMENT

The Bureau is endeavouring to ensure that the cost of township
does not exceed 10 per cent of the Project cost, or in special cir-
cumstances 15 per cent thereof. The Bureau, however, feels that
prescribing ceilings alone is not sufficient for this purpose, as in
some cases even a ceiling of 10 per cent might turn out to be a
higher figure than what is actually required, The Bureau is, there-
fore, evolving standard plans, designs and specifications to ensure
that the cost of townships is kept at the minimum. The Bureau has
also been advising individual enterprises on their special problems
in this respect.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967].

Recommendation (S. Ne. 5)

Most of the public undertakings have not taken advantage of
the Subsidised Housing Scheme for Industrial Workers under which
financial assistance to the extent of 75 per cent (25 per cent as out-
right subsidy and 50 per cent as loan) of the cost of houses for
Workers drawing pay upto Rs. 350 per month is admissible. It is
surprising that neither the administrative Ministry nor the Finance
Ministry brought this scheme to the notice of the public undertak-
ings and insisted on their availing of the assistance. On the other

i
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“hand the scales and standards of eccommodation fired by Gowvern-
ment in 1960 for public sector projects were higher than those pre-
-scribed under the Scheme, thus making it impossible for the public
undertakings to avail of the assistance. The proper course would
have been to review the scales and standards of the Subsidised Hous-
ing Scheme and to bring them on par with those prescribed in
1960 for the public sector projects. This was, however, not done and
the public undertakings were placed at a handicap. The Committee
recommend that Government should now review the position so as
to enable the public undertakings to avail of the assistance wunder
the Subsidised Housing Scheme. Since funds for this Scheme are
made available by the Central Government, it is but proper that
public undertakings should get this assistance direct from the Cen-
tre rather than through the agency of the State Governments.
(Para No. 25).

RePLY OF GOVERNMENT

Upto the end of December 1964, 22 public undertakings have
availed of the financial assistance available under the Subsidised In-
-dustrial Housing Scheme to the extent of Rs. 1.53 crores out of a
total central assistance of Rs. 8.10 crores. It may also be stated that
-certain other projects did approach the State Governments for as-
sistance under this scheme, but nothing was forth-coming because
of the limited funds at their disposal. It would thus appear that
the channelisation of funds through the State Governments has not
stood in the way of the Public Enterprises taking advantage of the
-scheme to the extent of the availability of funds.

[Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489/
F1/67, dated the 6th March, 1967].

Recommendation (S. No. 6)

(a) The expenditure on utility services (i.e. water, power, sewe-
‘rage and roads) in the townships of public undertakings varies very
-widely and is on the high side. The Committee recommend that
“Government should undertake a study of the costs and scales of
_services in the townships of public undertakings and laydown suit-
able norms and standards therefor.

(b) They further suggest that a ceiling on the supervision charges
.during construction, which in some chises have been as high as 13
per ¢ent of the outlay on townships, should also be fived. (Para
Ne. 31).

784 (Aii) LS—3.
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RerLy or GOVERNMENT

(a) & (b) The Bureau of Public Enterprises will lay down suit--
able norms and standards for utility services, supervision charges
in consultation with the Technical Standing Committee, which has.
been constituted to deal with such cases.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967)].

Recommendation (S. No. 12)

It is surprising that the instructions issued by the Ministry of"
Finance in regard to the extent of subsidy for housing in the public-
sector projects are not being followed by the public undertakings.
The Committee trust that Government would look into the matter-
and ensure that the amount of concealed subsidy in townships of
public undertakings is kept within the prescribed limits. (Para No.
60).

REPLY OF GOVERNMENT

Since the issue of the instructions in 1960 regarding the extent of"
subsidy for housing in the public sector projects, the cost of cons--
truction has steadily gone up whereas the rents to be recovered are
fixed. Hence, it has not been possible to strictly limit to the extent
of prescribed subsidy. However, steps have been talken to review
the scales of accommodation with a view to effect economy. Steps-
are being taken to standardise specifications, scales of amenities in:
the various categories of quarters. Norms and Standards for ser--
vices are also being evolved. These various measures undertaken by
the Bureau of Public Enterprises, it is hoped, will lead to reduction
in cost of construction with corresponding effect on the extent of
subsidy.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489/
F1/67, dated the 6th March, 1967)].

Recommendation (S. No. 13)

Even in cities like Bombay, projects have provided accommoda--
tion for the staff on an extensive scale. For erample, the Trombay
Fertiliser project has provided accommodation for 97 per cent staff
as against 21 per cent by the Air Indis. Evidently the accommoda--
tion provided in some cases is on a scale larger than necessary. The -

present fluidily in the provision of accommodation for the em~
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ployees of the public undertakings is not conducive to economy in
the cost of construction of townships. The Committee recommend
that Government should lay down the percentage of staff for whom
accommodation should be provided by the public undertakings in
the beginning having regard to the proximity of projects to eany
towns or cities. (Para No. 53).

REPLY OF GOVERNMENT

The suggestion will be kept in view while sanctioning estimates
for townships. It would, however, not be possible to prescribe uni-
form percentage of staff for whom accommodation should be pro-
vided, as this would depend on the nature of the industry, location
of the townships, and the availability of private accommodation in
the location concerned. '

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489
F1/67, dated the 6th March, 1967)].

Recommendation (S. No. 17)

It is regrettable that the Ministry of Finance did not ensure that
the proposal of satellite villages was pursued. In the view of the
Committee such a scheme would not only result in economy but also
be in the interest of rural development and betterment of the sur-
rounding villages. They are strengthened in this view by the fact
that such an arrangement obtains in foreign countries also. The
proposal of satellite villages, therefore, deserves serious considera-
tion. The Committee trust that Government would have it examin-
ed in detail and issue specific instruction to the Public Undertax-
ings. (Para No. 64).

FINAL REPLY OF GOVERNMENT

The following interim reply was given to the Lok Sabha Secre-
tariat vide Bureau of Public Enterprises O.M. No. 489|FI|67 dated
$th March, 1967:—

“The suggestion to construct blocks of houses in satellite
villages may not be possible as this may create difficulties
in management, transport and provision of educational
and health facilities. There is not likely to be any reduc-
tion in the cost of construction, but on the other hand it
may go up due to services having to be provided over
scattered areas. The prescribed scales of accommodation
and the proposed specification for the different categories

of buildings will k¢ at a low level, and, therefore, thera ig
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not likely to be any possibility of further reduction in this
regard. Hence, it is felt that proposal of satellite villages
may not result in economy but may create problems as
mentioned above. However, this matter will be further
examined by the Standing Technical Committee in the
Bureau of Public Enterprises.”

This matter was accordingly further examined. It is true that
in Finance Ministry’s O.M. No. 1063 SF|60 dated 23-3-60, it was
mentioned that the Building Projects Team of the Committee on
Plan Projects had been asked to explore the possikility of having
small blocks of houses in satellite villages. The Building Projects
Team, unfortunattly, could not pursue the study as the team itself
was wound up subsequently. Therefore, this matter was examined
de novo in the Bureau and the advice of the Standing 'Technical
Committee attached to the Bureau was also sought. The Committee,
after examining the matter in its various aspects, came to the con-
clusion that though the proposal was good in principle, it could not
be taken up due to various reasons enumerated below:—

Due to growth of population, most of the villages are getting con-
gested, and, therefore, suitable house plots are becoming scarce. In
places where non-agriculture land may be available for house
construction, considerable amount of money may have to be spent
in developing the same. If this is not possible, the only alternative
is to convert agricultural land at a heavy cost. However, in the
prestnt context of food shortage in the country, it would not be in
the Government’s interest to create building sites at the cost of
agricultural production. Lands in villages fit for house construction
may be either in the form of pockets of vacant lands scattered
within the village or agricultural lands just beyond their
boundaries. All such lands are generally privately owned and their
acquisition and proper integrated development for provision of
housing, would not only involve delay but would be costlier;
because provision of utility services, such as, roads, drainage and
water supply etc., will have to take into account the needs of the
village and its population as a whole. This will have to be so in
case the proposal is to result in the betterment of the surrounding
villages. In addition, such villages where staff employed in the
projects are housed, will have to be within reasonable distance of the
plant sites, so as to avoid long journeys to work. Even if it is
accepted that this may be possible in certain situations, the develop-
ment of small housing blocks in villages will further lead to the

following diffieulties.



Obviously, it is not the intention to provide the usual village type
of houses with mud walls and thatched or tiled roof, which are
heavy on maintenance. The present level of sanitary and water
supply facilities obtaining in most of the villages in India can be
termed as sub-standard only. It is also not the intention tc repeat .
such sub-standard amenities for the factory staff to be housed in the
villages. Therefore, the minimum scales of accommodation and the
specifications of quarters prescribed for the townships of public
undertakings will also have to be provided in the satellite villages.
This would mean that there will be no economy in construction, but,
on the other hand, it is likely to cost more, due to the works being
taken up in scattered locations. The cost of sanitary and water
supply and other external services as stated earlier, would be defi-
nitely more, as separate arrangements will have to be made for each
village for roads, water supply reserviors, drainage and disposal of
sewage etc,

The next problem would be that of communications. The com-
munication in each village will vary according to its population,
location and produce. It would, in most cases, be correct to assume
that the surrounding villages would not have proper road connec-
tions with the project site. The provision of new all-weather roads
from the villages to the plant site would obviously mean additional
cost. In addition to this, provision of transport facilities for the
staff over scattered areas will be costly, uneconomical, and *‘here-
fore, a burden on the undertakings.

The other problem is the provision of community services, such
as hospitals, schools, shops, recreational facilities etc. Obviously,
these facilities cannot be provided in every village, due to cost and
management problems. Therefore, the advantages arising out of
the provision of a centralised community facilities in a planned new

township near about the project site will be denied in the case of
satellite villages.

It may be true that provision of accommodation for factory
workers may have been possible in satellite villages in foreign
countries at a reasonable cost. But it has to be borne in mind that
far better utility and community services exist, even in the villages
of the developed countries, whereas in India similar facilities are
lacking practically in most of the villages; and whatever is obtain-
ing can be only termed as sub-standard. Therefore, in view cf the
innumerable difficulties that are likely to arise, as set out above, the
suggestion for providing housing accommodation in satellite villages
may not be practicable and also not economical for present. The
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Committee of Secretaries on Public Undertakings, to whom this
miatter was referred, also concurred with this view.

It may, however, be mentioned that certain aspects of social and
economic development of the surrounding villages of the Khetri
Copper Project township in regard to provision of milk dairy,
poultry, orchards, vegetable farms, etc., have been taken up by the
project authorities with the State Government. It is not possible to
visualise now as to what may be the outcome of this move. However,
the progress in this regard would be watched with interest. It may
be stated that the approach made to the State Government covers
only certain aspects of the rural development of betterment of the
surrounding villages and does not cover the construction of blocks
of houses in satellite villages.

In the meantime, however, since the main object of the sugges-
tion of satellite villages is economy in the cost of construction of
townships in Public Undertakings, it may be stated that the Bureau
of Public Enterprises is already engaging itself in this direction and
the steps so far taken include the following: —

(1) Revied scales of accommodation have been prescribed for
various categories of residential quarters.

(2) Pay ranges for entitlement for different types of quarters
have been reviewed and revised with a view to keep down the cons-
truction of higher type of quarters to the minimum.

(3) To effect economy in construction costs, provision of ameni-
ties, such as fixtures, internal water supply, sanitary and electrical
installations in residential quarters have been standardised.

(4) Building specifications to austerity standards suitable for the
various regions in the country have been prescribed in consultation
with the National Buildings Organisation, the Central Building Re-
search Institute, and some of the major undertakings.

(5) Alternative type designs for various categories of residential
quarters are being evolved.

(6) Standard type designs for community buildings, such as, hos-
pitals, schools, shops, hostels etc. are also proposed to be evolved.

(7) A proforma for the submission of etimates for townships has
been prescribed in order to ensure that no extravagant provisions
are made far construction of buildings and for services.
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1t is hoped that the adoption of the various measures referred to
-above will lead to considerable economy in the cost of construction
«of future townships.

IMinistry of Finance (Bureau of Public Enterprises)—O.M. No. 783/
FI/153/67, dated 14th November, 1967].

Recommendation (S. No. 24)

The entire cost of maintaing the township is at present borne by
the undertaking concerned. The maintenance charges which are
high not only affect the cost of production of that undertaking butl
-also of other undertakings which depend on its products. It was
- stated during evidence that a proposal to set up a separate body to
-look after the townships of public undertakings was under consi~
«deration of Government. The Committee trust that Government
would examine the matter in all its aspects and arrive at a suitable
~decision at an early date. (Para. No. 89).

[ Y
REPLY OF (GOVERNMENT

As the townships of the public undertakings are scattered throuh-
-out the country, it would not be possible for a separate body to ,
-satisfactorily maintain and efficiently manage the townships. The
management of the factory/plant and the attached township should
be by one and the same agency for efficient management of the
“township, viz. timely augmentation of accommodation, allotment of
.accommodation to the essential staff in the order of priority that may
be dictated by production schedule, recovery of rent, disciplinary '
<control etc.

rIMinistry of Finance (Bureau of Public Enterprises)—O.M. No. 489/
FI1/67, dated the 6th March, 1967].

Recommendation (S. No. 27)

As the number of big projects in the public sector is increasing
it would be advantageous to develop a single organisation in the
-country for carrying out proper soil investigations rather than leav-
ing it to consultants who differ from project to project and have
to bringin their own equipment every time. The setting up of such
-ain agecy should not present any great difficulty as the technicul
know-how is available in the country. The Committee, therefore,
“Tecommend that steps may be taken by Government to develop a
.suitable agency for the purpose. (Para. No. 99)

$
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ReEPLY OF GOVERNMENT

There are several Government agencies specialising in soil in-
vestigation, such as the Central Soil Mechanics Research Station of’
the Centra] Water & Power Commission, the Central Road Research.
Institute, and certain other Soil Research Stations of the State Gov-

ermmments, who are fully equipped to carry out such works of the
public undertakings.

[Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489}
F1/6%, dated 6th March, 1967].

Recommendation (S. No. 32)

There are wide variations in the percentages of costs of factory
buildings to the total costs of the projects. In the case of fertilizer
projects these percentages range from 8 to 23 and those for heavy
electricals projects range from 20 to 39. That there should be such
variations from project to project in the same industry would seenr-
to wndicate that there is scope for economy. (Para. Nos. 113—115).

REPLY OF GOVERNMENT

There is no doubt that there are variations in the percentages of
costs of factory buildings to the total costs of the projects in the
same industry. These are due to:

(i) Capacity of the plant, (ii) Technological process and the-
ideas about the general lay out of the collaborating country, (iii)
The soil conditions which in certain areas necessitate larger ex-
penditure on foundations, such as piling etc., and (iv) the differences:
in construction cost of different regions. However, the scope for
economy in this regard would be kept in respect of future projects.

[Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489/
F1/67, dated 6th March, 1967).

Becommendation (S. No. 36)

Contracts on turn-key basis do not afford opportunity to our en-
gineers to learn new techniques and become self-reliant. They are
also costlier. The Committee feel that the assistance of foreign col-
laborators should be sought only for jobs in respect of which ‘know-
how’ is not available in the country. For the rest they may be ask-
ed to indicate their requirements on the basis of which the planning,.
designing and construction should be undertaken by Indian En-
gineers. Besides effecting considerable economy, this would reduce
the dependence on foreign collaboration and instil the necessary

confidence in our men. The Committée recommend thet Govern—
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ment should lay down suitable principles in this regard for guidance
of the public undertakings. (Para. No. 127).

REPLY OF GOVERNMENT

Government agree that every effort has to be made to achieve
maximum. degree of Indianisation in this matter. It is, however,
not feasible to lay down precise principles to cover all cases.
[Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489/

FI1/67, dated 6th March, 1967).

Recommendation (S. No. 38)

Public undertakings have not yet fired a norm for determining
the strength of their construction staff. The present ad hoc basis of
recruiting such staff is not satisfactory. There is need for a careful
review of the construction staff requirements in the public under-
takings and fiving a suitable norm therefor. The Committee regom-
mend that Government should look into this matter and have “the
necessary review made. (Para. No. 133).

REPLY OF GOVERNMENT

The conditions vary from project to project. However, the:
Bureau of Public Enterprises will lay down norms to serve as guide-
lines for the projects.

[Ministry. of Finance (Bureau of Public Enterprises)—O.M. No. 489/
F1/67, dated 6th March, 1967].

Recommendation (S. No. 39)

Public undertakings have generally resorted to item-rate con-
tracts. The entering into contracts on this basis indicates that the
details and quantities of works required to be executed have not
been worked out. It is recognised that the lump sum contracts are
the best. The Committee recommend that the public undertakings
should enter into contracts on lump-sum basis as far as possible.
(Para. No. 134—136).

ReEPLY OF GOVERNMENT

Lump sum contracts would certainly be best for respective type-
of buildings such as residential quarters, where there may not be
any appreciable changes once the construction starts. It would not
be practicable to adopt lump-sum contracts for factory buildings for
which the detailed designs and drawings are generally prepared in
stages. As the work proceeds, additions and alterations become un-
avoidable due to technological requirements.
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These would vitiate lump sum contracts.

[Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489/
F1/67, dated 6th March, 196T].

Recommendation (S. No. 47)

The Committee regret to observe that though delays and
-difficulties in land acquisition have been a recurring feature with the
public undertakings for a long time, Government have not taken ex-
peditious action to remedy them. The problem calls for fresh studies
in the light of the actual experience of the public undertakings and
in co-operation with the State Governments. They trust that the
Thacker Committee will streamline and simplify the procedures so |
-as to obviate delays and difficulties in this regard in future. The
advisability of the Central Government or the State Governments
first acquiring the land for themselves and then transferring it to
public undertakings or leasing out on a long term basis may also be
-examined. (Para. No. 163).

RePLY OF GOVERNMENT

The Thacker's Committee has since submitted its Report on ‘land
acquisition proceedings’. The recommendations contained therein
have been communicated to the State Governments for adoption.
Other matters relating to ‘land acquisition’ not covered by the
Thacker’s Committee are being examined by an ‘Expert Group’ set
up in the Ministry of Food & Agriculture.

{Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489/
F1/67, dated 6th March, 1967].



CHAPTER IV

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF,
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE
COMMITTEE

Recommendation (S. No. 1)

(A) The total capital outlay on the townships of public under-
takings is of the order of Rs. 280 crores and it constitutes over 11%
of the total investment on the projects. The incidence of the costs
of townships on the costs of production of these wundertakings is
therefore considerable. The Committee realise that a majority of
public sector projects are located in out of the way places and it may
be necessary to provide housing and other facilities on a somewhat
larger scale. It is also desirable that public undertakings should aim
at being model employers. Nevertheless, the Committee are equally
anxious to ensure that public undertakings follow a balanced
approach in incurring expenditure on productive and non-productive
activities. If a substantial portion of the investment is spent on town-
ships before any significant productive activity of a project starts, as
is the case, at present, it adds considerdbly to the overheads of an
individual enterprise and affects its profitability. Further it is also
necessary that the public undertakings do not follow standards and
scales of accommodation which may attract public criticism. All this
underlines the need for laying down suitable guiding principles,
norms and standards without any delay.

(B) The Committee would urge that pending issue of detailed
instructions Government should impress upon Public Undertakings to
Pay uimost importance to economy in the matter and find ways and
means of reducing the present rate of outlay on townships. (Para.

Nos. 7—10).

REPLY OF GOVERNMENT

(A) The existing scales of accommodation of the residential
quarters for different pay groups prescribed in 1963 have been
reviewed and revised scales of accommodation and pay ranges have
been fixed with a view to effect economy and communicated to the
public undertakings for adoption. The Bureau of Public Enterprises
is also examining further possibilities of economy in specifications

a7



gcale of amenities and designs etc. [Copy of circular No. 378-Adv.
{(c) /Cirlo/66 dated 2nd December, 1966 (Appendix I)].

(B) Action contemplated to be taken against item 1(a) will cover
the suggestion made herein.
[Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489/
F1/67, dated 6th March, 1967].

COMMENTS OF THE COMMITTEE
Please see para Nos. 1 to 3 of Chapter 1.
Recommendation (S. No. 3)

The Committee are constrained to observe that the manner in
which the provision of Rs. 50 crores was made in the Third Five Year
Plan for townships of public undertakings was casual. It is not
correct to provide for such erxpenditure in the Plan in an ad hoc
'manner without working out the basis therefor. What is more sur-
prising is that there was an understanding with the Planning Com-
mission that the amount earmarked for capital investment in pro-
jeets, if unsgent, would be diverted to housing. The Committee do
not approve of diversion of funds meant for productive purposes to
housing.. They trust that in future the Plan provision for townships
of public undertakinge would be made in a realistic manner after
ossessing the requirements of the various undertakings. (Para. No..
15).

RerLY OoF GOVERNMENT

Specific sanctions are issued after scrutiny of the actual require-
ments of each project.

[Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489/
F1/67, dated 6th March, 1967].

COMMENTS OF THE GCOMMITTEE
Please see para. Nos. 4 to 7 of Chapter 1.
Recommendation (S. No. 4)

There are wide variations in the costs of houses ‘built by various
projects. The average cost per dwelling unit in most of the under-
laicings Aas ranged between Rs. 11,000 to Rs. 27,000. The cost of the
highest type of bungslow constructed for high officials in certain
undertakings has ranged from Rs. 1-03 lakhs to Rs. 1'75 lakhs.
Apparently the present costs of houses particularly of higher cate-
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yories, built by public undertakings are high. An expenditure of
Rs. 1 lakh to 1:75 lakhs on a single bungalows is indefensible from
a commercial stand point ‘much less from the general point of view
of tne country’'s economy. The Committee, recommend that the
piinth areas for higher categories of houses may be reviewed and
ceilings on cest for various categories of houses laid down at least
on a regional basis. (Para. Nos, 16—19).

REPLY OF GOVERNMENT

As stated earlier, the scales of accommodation for different cate-
gories of stalf have been revised with a view to economy. Further
action is being taken to effect reduction in cost of fittings, amenities
and specifications. In view of the above measures such wide varia-
tions in cost are not likely to occur in future.

As regards fixing of ceilings on costs for various categories of
Tesidences on a regional basis, it is not practicable as the cost of
building material, labour and leads vary considerably from place to
place within the region itself.

[Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489/
F1/67, dated the 6th March, 1967].

COMMENTS OF THE COMMITTEE
Please zee para Nos. 8 to 11 of Chapter I.
Recommendation (S. No. 8)

The “om.nittee understand that certain public undertakings (like
Fertilisers and Chemicals Travancore Ltd. and Oil and Natural Gas
‘Commission) have introduced contributory health service schemes
-under which they are getting contribution from the employees for the
provision of medical facilities. The Committee suggest that the
feasibility of introducing similar schemes in all the public under-
takings may be examined by Government. (Para. No. 36).

RePLY or GOVERNMENT

In the Public Undertakings where medical facilities have already
‘been provided free of charge, it would not be feasible to introduce
the Contributory Health Service Scheme, as it would amount to the
withdrawal of concessions in vogue.

{Ministry of Finance (Bureau of Public Enterprises)—O.M. No. 489/
F3/67, dated the 6th March, 1967).
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CoMMENTS oF THE COMMITTER

Though it is difficult, at this stage, to withdraw the concession
that is being given in the shape of medical facilities, the Committee
are of the opinion that in new undertakings, contributory health
service scheme should be introduced from the beginning.

Recommendation (S. No. 9)

It is regrettable that though most of the public undertakings
have been paying considerable amount of contribution under the
Employees’ State Insurance Scheme, they have not taken advantage
of the assistance available under it. Even in cases where the scheme
has been extended, the amounts of contribution paid by the under-
takings are much more than the beneficial derived by them. It appears
that the employees in public undertakings are in receipt of benefits
similar or superior to those available under the scheme. Further the
scheme covers only ‘factory workers’ drawing wages upto Rs. 400/-
per month. For all other employees, the public undertakings will
have to make their own hospital arrangements, even after the
Scheme is extended to them. It therefore needs consideration whe-
ther the Employees’ State Insurance Scheme should ‘be applicable to
the public undertakings and they should be called upon to contri-
bute to the scheme in addition to the expenditure on their own
facilities. The Committee recommend that Government should exa-
mine the matter in the light of the prevailing position. (Para
Nos. 371—42). ‘

RepLY oF GOVERNMENT

The matter is under examination.

[Ministry of Finance (Bureau of Public Enterprises—O.M. No. 489}
F1|67, dated 6th March, 1967)]

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE
Please state whether the matter has since been examined. If so,
the decision taken in the matter may please be communicated.
L.S.S. OM. No. 25-PU/64, dated 26th July, 1967.
X FInaL RepLy oF GOVERNMENT
Social insurance is based on pooling of risks and resources. The
contributions are planned in such a way as to be balanced by the

estimated cost of benefits. Some workers and employers may be
eontributing more and others less than the benefits they receive. The
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E. S. I Scheme provides not only medical benefits in kind but also-
cash benefits in cases of sickness, maternity, disablement and death
of an insured person due to employment injury. The scheme is
being gradually extended to more and more areas in accordance with
the abilitv of the State Governments to make adequate medical
arrangements. No distinction can in any case be made between
the public and private sector undertakings in the matter of levy of
E. S. C. in non-implemented areas.

As regards the exemption of establishments from the provi-
sions of the E. S. I. C. Act, individual Public Enterprises can take
up their cases, and the requests will be considered by Government
on merits in the light of the following broad criteria for grant of
exemption, as recommended by the E.SIS. Review Committee: -

(a) The prevailing benefits enjoyed by the employees in the
establishment concerned are superior on an overall asse:s-
ment to those that could be provided under the Emplo-
yees’ State Insurance Scheme ;

(b) The employees concerned themselves clearly desire that
the establishment should be exempted from the applica-
tion of the Scheme; and

(¢) No distinction should be made between the private and
the public sector in the grant of exemptions.

The question of providing medical faciﬁties to the non-covered
employees of factories (whether in public or private sector) at the

ESI Dispensaries on payment has been under the consideration of
the Corporation. There is no objection to extending to non-covered

employees and their families the dispensary and specialist services
and even hospital beds wherever available on payment.

The position in paras 2 and 3 above has been brought to the notice
of Public Enterprises.

[Ministry of Finance (Bureau of Public Enterprises—D.O. No.
678|FI|ISS|67, dated 16th September, 1987].

CoMMENTS OF THE COMMITTEE

There should be absolute co-ordination in the matter of medical
facilities provided by or under the E.S.I., Scheme and the medical
service provided by the concern, to avoid overlapping. Co-ordina-
tion may help in saving expenditure without effecting the standard
of service. The Committee feels that better medical facilities/ex~
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pertise may be available to the workers if this co-ordination is
achieved.

Recommendation (S. No. 18)

2 is to be expected that the suggestions made by Government are
acted upon by the public undertakings. Strangely none of the
undertakings has made any attempt to implement the suggestions
regarding the sale of plots to private parties or houses to the em-
ployees. The Committee trust that Government will have the
matter re-examined in the light of the prevailing position in private _
sector undertakings and issue suitable instructions for observance
by public undertakings (Para No. 69).

REPLY OF GOVERNMENT

It is considered that the suggestion regarding sale of plots to
private parties and houses to the employees in the public undertak-
ings is not practicable. The land acquired for public undertakings
for a specific purpose in the public interest cannot be sold to private
parties and may lead to legal complications. Apart from this, once
the land is sold to private parties, the public undertaking cannot
have any control over the rent charged, the allotment of the premi-
ses, and the use to which it is put. Hence no benefit will accrue to
the undertakings. As regards sale of houses to the employees, the
same difficulties as explained above will arise. Once an employee
retires or leaves the undertaking, the public undertaking will have
to go in for additional construction. The Management of such
transactions will become an increasing burden’ on the publie un-
dertaking and will tend to divert its attention from its main task
of production.

{Ministry of Finance (Bureau of Public Enterprises—O. M. No.
489/F1/67, dated 6th March, 1967).]

CoMMENTS OF THE COMMITTEE
Please see para Noe. 12 to 15 of Chapter I
Recommendation (S. No. 49)

The acceptance of tenders other than the lowest and aweard of
contrects without calling for tenders, is not usual and is open to Tri-
ticism. Such cases showld be few and far between. All such cuscs
should be reported to the Board of Directors for their review. The
Committes recommend that Government showld iésue necessory ins-



truction to the public undertakings in this regard. (Para Nos. 137—
139).

REPLY OF GOVERNMENT

As the matter falls within the powers delegated to the Boards of
‘Directors, who lay down the procedure to be followed in his regard,
it does not appear necessary to issue a-directive.

[Ministry of Finance (Bureau of Public Enterprises—O. M. No.
489|FI|67, dated the 6th March, 1967).

COMMENTS OF THE COMMITTEE

The intention of the Committee was to issue general instructions
to public undertakings to keep this aspect in view and not to issue

a general directive. The Committee therefore, reiterate their car-
dier recommendation.



. APPENDIX I
. No. 878-Adv (c)|Cir.10(66
(vide Reply to S. No, 1 Chapter IV)
GOVERWMENT OF INDIA
MINISTRY OF FINANCE \
(DEPARTMENT OF COORDINATION)
Bureav or PuBLic ENTERPRISES

New Delhi, dated the 2nd December, 1866

OFFICE MEMORANDUM

SvsJrcr: —Industrial Housing Standards in Public Sector Under--
takings—revised.

i e

The current prescribed standards of Industrial housing in Public
Sector Undertakings as contained in letter No. 14(16)|60-W dated the-
20th August, 1963, issued from the Ministry of Finance (Department
of Expenditure) has been under examination for some time. In the
light of the need to introduce maximum economy possible in the civil
construction in the Public Enterprises, it has now been decided, in
supersession of the previous instructions on the subject, that the
future construction of residential buildings should conform to the
following standards and pay ranges:—

Type Plinth Ares Psy Range
(8q. fr.)
1 365 Upto Rs. 110
IL 400 Rs. 211--300
Im. 600 Rs. 301—600
Iv. 900 Rs. 601250
V. 15004
200 (scrvant’s room
and W.C.) Rs. 1251—2000
V1. 2100
<+ 240 (Servant’s quarter)
+ 225 (garage) Rs. 2001 and above

“
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Note: (i) For type V quarters garages (plinth area not ex-
ceeding 215 sq. ft. each) may be provided upto a maximum |
of 50 per cent of the total number of such quarters—on
actual demand.

(if) Type I and IT quarters should be designed to provide for
2 living rooms with separate kitchen, bath and W.C.

(iii) The plinth areas of the various types of quarters mentioned
above are exclusive of areas occupied by staircases and

common passages.

The revised scales of accommodation should be adopted with
immediate effect for future constructions in all the Public Sector
Undertakings under the direct administrative control of the various
Ministries. These should be brought to the notice of the Companies|
Corporations and other Autonomous Bodies, to whom necessary
directives may issue for strict adherenee to the standards prescribed .
in this Memorandum.

Sd|- R. C. DUTT,

Secretary to the Government of India
and Director General, Bureau of Public
Enterprises.

To T
i I P ¥
All Ministries of the Government of India.



APPENDIX II
(Vide Reply to S. No. 7 Chapter II) )
No. 332-ADV (C) |Cir. 9|66
GOVERNMENT OF INDIA,
. MINISTRY OF FINANCE
(DEPARTMENT OF COORDINATION)

BureAU or PuBLic ENTERPRISES

~—

New Delhi, the 16th November, 1966
OFFICE MEMORANDUM \

SusJyecT: —Phasing of residential accommodation, hospital, educa-
tional and recretional facilities in the townships of public
undertakings.

’

It has been observed that in many cases, hospital, educational
and recreational facilities in the townships of public undertakings
have been provided on a liberal scale from the very beginning of a
project, resulting in high capital and recwrring expenditure. The
Committee on Public Undertakings have adversely commented upon
such lavish provision at the outset. As the population of a new
township grows gradually, community facilities should be provided
on a modest scale to start with, on the basis of actual population of

the township, subject to the ceilings prescribed by the Committee on ,
Plan Projects.

Similarly, the construction of residential quarters should be taken
up in a phased manner to meet the actual requirements of staff.

The Ministry of Industry etc. are requested to impress upon the
public undertakings under their jurisdiction that they should phase
the construction of such facilities to meet immediate needs.

Sdj- R. C. DUTT,

Secretary to the Government of India
and Director General, Bureau of Public
Enterprises.

os—
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All Ministries|Departments of the Govt. of India.

Copy to All BAs in the Department of Expenditure. They .are
requested to ensure that the instructions issued above are kept in
view before sanction is accorded to the Project Estimates.



.  APPENDIX I
(Vide Reply to S. No. 7 Chapter H)
No. 298-Adv (c) |Cir-4|66
GOVERNMENT OF INDIA,
MINISTRY OF FINANCE
(DEPARTMENT Oor COORDINATION)
Bureau or PusLic ENTERPRISES

———

New Delhi, dated the 4h November, 1966.
_OFFICE MEMORANDUM ‘

Suryxct: — Provision of common community facilities in places
where more than one public undertaking is located.

It is considered that in places like Madras, Hyderabad, Ranchi,
Durgapur, Bangalore etc., where more than one undertaking is locat-
ed it would be desirable to provide common facilities in respect of
education, health, shopping and recreation, as this will lead to provi-
sion of better facilities at lesser cost. To begin with, it would be
necessary to assess the requirements of the concerned projects in
regard to various facilities mentioned above. After obtaining the
requisite information, a meeting at Ministerial or inter-Ministerial
level may be convened to arrive at a satisfactory working arrange-
ment with regard to financial outlay, management etc. of the com-
mon facilities.

2. The Bureau of Public Enterprises will be prepared to render
any assistance, if required, in this regard.
Sdj- R. C. DUTT,

Secretary to the Govt. of India and
Director General, Bureau of
Public Enterprises.

All Ministries|Departments of the
Government of India.
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APPENDIX IV
(Vide Reply to S. No. 15 Chapter II)
No. 297-Adv (c) |Cir-3]66.
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF COORDINATION)
BUREAU OF PUBLIC ENTERPRISES.

New Delhi, dated the 4th November, 1966.
OFFICE MEMORANDUM.

SusJecT; —Semi-permanent buildings for Projects of limited
duration.

It has come to notice that in certain places where the operations
-of the public undertakings are likely to last for a period of 20 to 25
years only, as in the case of oil fields, coal fields, mines etc., perma-
nent buildings with a life expectancy of 50 to 100 years have been
constructed, which, apart from resulting in wasteful expenditure,
affect the profitability of the concern. Such investment on unproduc-
tive items has also been adversely commented upon by the Com-,
mittee on Public Undertakings. In view of the limited resources in
the country, and the urgent need for development in all spheres of
activities, it is of utmost importance that maximum economy, con-
sistent with minimum requirements, is exercised in all directions.
It has, therefore, been decided that at places where operations of
public undertakings such as those referred to above are likely to,
last only a limited number of years, only semi-permanent type of.
‘buildings should be constructed, as in the manner suggested below:—

(a) As the cost of land is not likely to be high in such pro-
jects single storied construction with brick or stone walls
in mud may be built. ,

(b) The roof may be provided with asbestns sheets or tiles |
supported on locally available timber trusses.

(c) Doors and windows need not be of teak, but may be pro-,
vided with locally available timber. Iron fittings for
doors and windows may be provided.

49
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(d) No rich specification should be provided for flooring. Ordi- .
nary cement concrete or cement plaster over a base of
brick khoa finished with cement or lime slurry would be
adequate. - e e~

(e) The use of expensive sanitary and water and electric sup-
ply fittings may be avoided.

(f) Pointing with cement mortar for the even face of brick
walls would be sufficient.

2. The suggestions made above are only indicative and the speci-
fication to be adopted may vary according to local availability and
use of materials,

3. Ministry of Industry etc. are requested to bring these instruc-
tions to the notice of the Board of Directors of the Public Enterprises
with which they are concerned, for compliance.

Sd|- R. C. DUTT,
Secretary to the Govt. of India and
Director General, Bureau of
Public Enterprises.
To
All Ministries|Departments of the
Government of India.

AlL F. As in the Department of Expenditure. They are requested

to ensure that the instructions issued above are kept in view while
sanctioning Project Estimates.



APPENDIX V .

(Vide turther reply to S. No. 21—Chapter II)
No. 884-Adv(c)/Cir-26/67
GOVERNMENT or INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE)

BUREAU OF PuBLIC ENTERPRISES

New Delhi, the 15th September, 1967.
OFFICE MEMORANDUM

SusJECT: —Promotion of competition for Master Plans of large town--
ships and designs for buildings.

In order to achieve economy in the outlay of townships and to
obtain good designs to suit local needs, it would be advisable to hold
architectural/town planning competitions, which would enable the-
promoters to secure the services of a qualified and competent achi-
tect/town planner to plan and design their works.

2. A brief account of the procedure to be followed for promoting
such competitions are set out in the enclosure. (Annexures I & II).
It would be observed from this that promotion of architectural/town
planning competitions will have to be done in consultation with the
Indian Institute of Architects and/or the Institute of Town Planners.
Holding of such competitions may lead to some delay in the com-
mencement of the works and some extra cost over what is normally
paid to an architect as fees. However, the extra time and money"
spent will be more than compensated by the competitive design
obtained. e &

3. It is consideretl that normally, it would be worthwhile to pro--
mote competitions for bigger projects. However, this is a matter
which has to be decided by the promoter himself, depending upon
the time available, the importance of the building, or the peculiar-
site conditions obtaining in a proposed township.

51
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4. As the Committee on Public Undertakings have also expressed
the desirability of inviting competitive designs for buildings and lay-
out of townships, the Ministry of Industrial Development and Com-
pany Affairs, etc., are requested to bring this to the notice of the
public sector undertakings under their administrative control, for
information and guidance.

Sd/- P. GOVINDAN NAIR,
Secretary to the Govt. of India,
and Director General, Bureau of
Public Enterprises.
To
All Ministries/Departments of the Government of India.
All F. As in the Department of Expenditure.



ANNEXURE I
A Brter AccOUNT OF THE PROCEDURE ¥OR PrOMOTING
AGRICULTURAL COMPETTTION

1. The Indian Institute of Architects (IIA) should be approached
for advice on all matters related to the promotion of architectural
competition. ¥

Appointment of Assessors

2. The President of the LI.A. will nominate or approve the
appointment of an architect assessor or a jury of architect assessors
for the competition.

3. The assessors will function as consultants to the promoters and
render advice on the suitability and type of competition and answer
queries of the competitors. They finally judge the designs submit-
ted, disqualify designs not conforming to the conditions and select

i

the Winner. ] 0

Fees of Assessors

4. The minimum fee of an assessor is Rs 2,000/-. An additional
amount of Rs. 40/- per Rs. 20,000/- on the estimated cost of the scheme
up to Rs. 2 crores is shared by the assessors with an additional sum
of Rs. 10,000/- if the cost of scheme exceeds Rs. 2 crores.

5. The conditions of competition drawn up by the assessors must
be approved by the I.LA. before these are printed and advertised.

Submission of Designs

6. All designs are numbered and to be received anonymously
before the closing date. After the assessors have judged the designs
these are publicly exhibited for a minimum period of six days.

Award - F

7. The assessors award the premiums (or cash prizes) in accord-
ance with the competition conditions. A minimum of 3 premia has
to be awarded. The first premium is an advance in the fees payable
to the winning architect, who has to be appointed by the promoter
as the architect for the works.

s
)
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Cost of competition

8. The total approximate cost of promoting the competition would
be about § to 1 per cent of the cost of the scheme. It has been
stated by the LLA. that the competition takes a little more time than
the preparation of designs by an architect in the normal way. It
is, however, felt that a minimum of 4 months wil] be needed.

8. The promoters are required by the LLA. Competition Regula-
tions to appoint the winning designer as the architect for the work
and pay him the appropriate fees prescribed by the ILA.



ANNEXURE I

A Brirr ACCOUNT OF THE PROCEDURE FOR ProMoTING Towx
PraANNING COMPETITIONS

Appointment of Assessors

1. The Promoters of competition should appoint one or more
professional assessors whose names should be published in all ad-
vertisements regarding the competition and condition thereof. The
President of the Institute of Town Planners, India (I.T.P.) would
act as honorary adviser in the appointment of assessors. At least
one of the assessors should be a Fellow of the L.T.P.

Duties of Assessors

2.(a) To confer with and advise the promoters on general require-
ments and premia to be offered and draw up instructions for guidance
of competitors and the conduct of the competition. It would be
stated which of the conditions has to be strictly adhered to, under
penalty of disqualification.

(b) To answer queries of competitors and to examine all design
submitted and to disqualify any not conforming to the conditions.

(c¢) To report to the promoters on the designs and tp award the
premia.

Alternate method of competition
3. Competitions may be conducted in the following ways:—
(a) By advertisement, inviting competitors to submit designs.

(b) By advertisement, inviting competitors to send names by
a given date and out of these to select a limited number
to compete, with the advice of the assessors. Each com~
petitors so selected receives a specified sum for his design
provided it shows reasonable merit. '

(¢) By personal invitation to a limited number of selected
competitors. Each competitor receives a specified sum
for his design.
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Submission of Designs ‘

4. Designs submitted by competitors should not have any distm-
guishing mark but shoul be numbered by promoters in order of
their receipt.

5. All designs except the winning designs in an open competition
should be returned carriage paid to the competitors. Each compe-
titor should be provided with a copy of the assessors’ award.

6. All designs together with assessors award to be publicity
exhibited for at least § days.

Assegsors Fees ,

7. (a) For outline of Town Development Plan.—Minimum of
Rs, 1500: 00 plus Rs. 15 per 1000 of the existing population in the area.

(b) For lay-out of Residential and Industrial Areas.—Minimum
fee of Rs. 600/- plus Rs. 15/- for each 10 acres of the site area.

(¢) For Town Centres, main shopping areas and urban improve-
ment achemes —Minimum fee of Rs. 900-00 plus Rs. 150/- for each
10 acres of the area of the site.

(d) In case of special competitions for Regional Plan of a new
town, the minimum fees will be determined by the Institute of Town
Planpers, India.

The above minimum fees do not include travelling time apd incl-
dental expenses in viewing the area. In case of appointment of two
or more assessors, two-thirds of the above fees will be paid to each
assessor.

8. The successful competitor when retained as a consultant should
be paid in accordance with the schedule of charges prescnbed by the
Institute of Town Planners, India.



. APPENDIX VI
(Vide further reply to S. No. 28—Chapter II)
No. 8(1) /F-67
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE) |
Bureau oF PusLic ENTERPRISES

New Delhi, the 18th Sept., 1967..
OFFICE MEMORANDUM
SusJect: —Financing of capital outlay on townships and residential
quarters.

The Committee on Public Undertakings and Townships and
Factory Buildings of the Public Undertakings, in its 8th Report, has.
made the following recommendation about the township estimates: —

“The present practices of meeting the entire cost of townships.
from out of the capital provided for the execution of the-
projects is neither sound nor in consonance with prud-
ent commercial practice. It results in the over-capitali-
sation of the projects and renders the evaluation of
their performance or comparisons with other similar
undertakings wunrealisticc. The outlay on townships.
should normally be met from loans, internal resources
and subsidies, The Committee recommended that the
matter may be examined by Government and a suitable-
pattern of financing the outlay on townships of the
public undertakings evolved.”

This recommendation has been by and large accepted by the-
Government.

2. The autlay. on townships and the residential quarters form a
part of the project cost estimate which at present is being financed
partly by equity and partly by loan in the ratio of 1:1.

3. So far as the utilisation of internal resources is concerned
invariably the townships come up simultaneously with the project
and there is hardly any scope of utilising the interna] resources for
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the establishment of the township in the earlier stage. Later on if
after meeting the requirements of the working capital and repayment
of loan instalments the internal resources are available, these may
be considered by the undertakings towards the cost of township.

4. The advantage of the subsidies from the State Governments
for the establishment of the townships may be taken by the under-
takings wherever possible.

5, After setting off the amounts utilised from internal resources
and subsidises received from the State Governments, the balance
amount invested on townships and residential quarters should be
notionally treated as being financed from capital loans for the pur-
poses of determining the total recurring expenditure on the main—
tenance of townships. There would, however, be no change in the

present equity loan ratio of 1:1 for the overall financing of the
project.

6. The total recurring expenses on the maintenance of townships
should be shown separately on the debit side of the profit and loss
account. Details of these expenses including upkeep and mainten-
ance, interest on capital outlay, depreciation etc. may be given in a
separate schedule appended to the profit and loss account. Similarly
the total income from the township including the recoverable rents
may be shown separately on the credit side of the profit and loss
account. This presentation would facilitiate the determination of
the annual net recurring expenses on the townships borne by the

projects without making any difference to the overall profit of the
undertakings.

9. This method of presentation will be given effect to in the
annual accounts of the undertakings from the year 1967-68 onwards.

8. The Ministry of Industry etc. are requested to bring the contents
of this Ofice Memorandum to the notice of all public undertakings
under their administrative control for adoption.

Sd/- P. GOVINDAN NAIR,
Secretary to the Govt. of India.

All Ministries/Departments of the Central Government.



APPENDIX VII
(Vide further reply to S. No. 23—Chapter II)
No. 481/Adv. (F) /67
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE)

BureavU or PusLic ENTERPRISES

New Delhi, the 16th August, 1967.
OFFICE MEMORANDUM

SussecT: —Estimates for townships.

The Committee on Public Undertakings in its Eighth Report on
Townships and Factory Buildings of the Public Undertakings has
made the following recommendation about the township estimates: —

“It is also desirable that the estimates of cost of townships
should be shown separately while seeking approval of
Parliament for investment in public undertakings. The
expenditure incurred on townships should also be shown
separately in the annua] accounts of the public undertak-
ings.”

2. This recommendation has been accepted by the Government
and all Public Undertakings are requested to indicate separately
and distinctly the total investment in townships in the project cost
estimates as well as in their annual budget, while seeking Govern-
ment’s approval. The expenditure on the township may also be
shown separately in the annual accounts of the Company. The de-
tails of income and expenditure on townships may be appended as a
separate schedule to the Profit and Loss Account. The interest on
the capital outlay of townships may be also included therein.

3. The Ministry of Industry etc. are requested to bring the con-
tents of this Office Memorandum to the notice of all the Public
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Undertakings under their administrative control and impress upon
them for adoption. *

Sd|- P. GOVINDAN NAIR,

Secretary to the Govt. of India
and Director General, Bureau
of Public Enterprises.
To !
(a) All Ministries/Departments of the Government of India. '

(b) All Financial Advisers in the Ministry of Finance.



APPENDIX VIII
(Vide Reply to S. No. 26—Chapter II)
No. 296-Adv (C) |Cir-2|66
‘GOVERNMENT OF INDIA:
MINISTRY OF FINANCE
(DEPARTMENT OF COORDINATION)
Bureavu or PuBLic ENTERPRISES

New Delhi, the 4th November, 1966.
- CIRCULAR

SuBymcT: —I'mportance of detailed soil investigation before deciding
.on. location of projects.

It has been observed that lack of proper and detailed soil investiga-
tion before selection of a site for location of projects, has led to
change of sites resulting in infructuous expenditure, revision of plans
and drawings, extra expenditure on foundations, and consequent de-
lay in construction. To avoid such contingencies future, it is of ut-
most importance that detailed soil investigations are carried out by
a competent agency and the results thereof should be got examined
by a high level technical team, along with other technical matters
relating to the project. Organisations, such as the Central Soil Mech-
anics Research Station of the Central Water & Power Commission,
New Delhi, the Central Building Research Institute, Roorkee, and the
Central Road Research Institute, New Delhi, and certain other soil re-
search stations of the State Governments are fully equipped to carry
out the required field investigations and submit reports thereon.

2. The Ministry of Industry etc. are requested to bring.this to the
notice of the existing public undertakings and impress upon them the
imperative ‘necessity for carrying out soil investigations through any
of the competent agencies referred to above, before selecting a site
for setting up of plants.

3. This matter should also be kept in view and arrangements made

for detailed soil investigation before deciding the locat.on of new pro-
jects in future.

.8d/- R. C. DUTT,
Secretary to the Govt. of India
and Director General, Bureau of Public Enterprises.
To )
All Ministries/Departments of the Government of India.
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APPENDIX IX

(Vide Reply to S. No. 28—Chapter II)
No. 322-Adv. (c) /Cir-7/66
GOVERNMENT or INDIA

MINISTRY OF FINANCE
(DEPARTMENT OF COORDINATION)
BuUreavu or PusLic ENTERPRISES

New Delhi, dated the 15¢th November, 1866.
OFFICE MEMORANDUM

Susyxcr: —Construction equipment, heavy tools and plant—require-
ments/surplus.

As is well-known, construction equipment and heavy tools and
plant play an important part in regard to quality and speedy execu-
tion of works in the projects. Some of the special types of construc-
tion equipment are rather costly involving an appreciable amount of
foreign exchange. 1t is, therefore, of utmost necessity, particularly at
this juncture that the available equipments are put to maximum use
thereby expuditing execution of works and simultaneously keeping
down the costs of operation.

It would be possible to achieve this objective, only if the actual
position obtaining in the various public enterprises in regard to cons-
truction equipment and allied machinery is known, so that what may
te surplus in certein projects may be transferred to others, where
these are badly needed. This would, incidentally, help to dispose of
surplus equipment in good time at reasonable prices.

As there is no conordination at present amongst the various public
enterprises in this regard, it has been decided to introduce a quarter-
ly return far new requirements/surplus equipments as in the attach-
ed proformae.

The Ministry of Industry etc. are requested to direct the public
undertakings under their control to submit the return in the prescrib-
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ed proformae, addressed to the Adviser (Construction), Bureau of
Public Enterprises, Ministry of Finance, (Department of Coordina-
tion), New Delhi, on the 1st of January, April, July and October,
each year, so that the Bureau of Public Enterprises can assist in the
procurement of disposal of construction machinery and eguipment.

Sd/- R. C. DUTT,
Secretary to the Govt. of India
and Director General, Bureau of Public Enterprises.

To
All Ministries/Departments of the Government of India.
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APPENDIX X
(Vide reply to S. No. 20—Chapter II)
No. 299-Adv. (c)/Cir-5/86
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF COORDINATION)
Bureavu oF PuBLiC ENTERPRISES

New Delht, dated the 4th November, 1966.
OFFICE MEMORANDUM

SusyecT: —Recovery of hire charges for construction equipment on
ad-hoc basts.

1t has come to notice that in many cases the recovery of hire
charges from contractors on account of construction equipment has
been made on an ad-hoc basis by the Public Undertakings, which are
much lower than the standard economic rates, which should have
been normally adopted. Such short recoveries have been adversely

commented upon by the Committee on Public Undertakings - in its
8th: Report.

2. The Ministry of Industry etc. are requested to investigate the
reasons for not tixing economic rates of hire charges by the various
public undertakings under their control. They are also requested to
ensure that the ¥Finance and Accounts Officers of the Undertakings
fix the economic rates of hire charges for all construction equipment
and other allied machinery normally hired out to contractors.

Sd/- R. C. DUTT,

Secretary to the Govt. of India
and Director General, Bureau of Public Enterprises.

To
All Ministries/Departments of the Government of India.



APPENDIX XI

(Vide reply to S. No. 41—Chapter 1I)

No. 295-Adv. (C)/Cir-1/68
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPABRTMENT OF COORDINATION)
Bureau oF PusLic ENTERPRISES

New Delhi, dated the 4th November, 1966,
OFFICE MEMORANDUM

SusJEcT: —Upward revision in the value of contracts after award.

It has been observed in a number of cases in the Public Under-
takings that the value of contracts have increased considerably after
the award of works. This has been adversely commented upon both,
by the audit and the Committee on Public Undertakings. The up-
ward revision is cbviously due to inadequate investigation of site
particulars, avaiapility of materials, and hurried planning and esti-
mating of works. Husning through of works in this manner, apart
from involving increased expenditure, does not really result in sav-
ing of time. It often happens that works have to be rectified due to
the initial faulty plunning and design, leading to disputes with con-
tractors on delay in execution, rates for extra items, ete.

2. The Ministry of Industry etc. are, therefore, requested to im-
press on the public undertakings under their control, the desirability
of inviting tenders only after completing adequate site investigation,
and preparation of proper plans, designs and estimates of the works
to be executed.

Sd/- B. C. DUTT,

Secretary to the Govt. of India
and Director General, Bureau of Public Enterprises.

To _
All Ministries/Departiments of the Government of India.
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APPENDIX XiI
(Vide Reply to S. No. 43-Chapter II)
No. 331-Adv. (c)/Cir-8/66
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF COORDINATION)
BUREAU oF PubLic ENTERPRISES

New Delhi, the 16th November, 1966
OFFICE MEMORANDUM
SusJect; —Land requirements for factories in Public Undertakings.

It has been observed that in a number of Public Undertakings, the
land requirements for factories have not been assessed judiciously.
oo much margin has been kept for expansion and fairly large areas,
in excess gf requirernents, have been acquired and are lying unutilis-
ed. The Parliamentary Committee on Public Undertakings has ad-
versely commented on such excessive acquisition of lands.

It is appreciated that, if in the first instance a lesser area is ac-
quired any additional land which may be required subsequently will
not be readily availai ie and its acquisition may involve much higher
cost. On the other hand, if land much in excess of the requirements,
including that of expansion, is acquired, it woul, amount to locking
up of large capital, 2part from denying the most needed agricultural
use of the same. It would therefore, be advisable to plan the land
requirements for {actories in as compact on area as possible, to meet
functional requiremeats, so that outlay on services, internal trans-
port, security arrangements. maintenance etc. will be kept to a mini-
mum. Keeping this in view, initial land requirement, as well as,
that needed for expansion in the future should be carefully worked
cut,

The Ministry of industry etc. are requested ‘o keep this in view
while finalising proposals for acquisition of land for -fauture prqjects
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and aiso bring thir to the notice of the public undertakings under
their jurisdiction, for guidance.

Sd/- R. C. DUTT,

Secretary to the Govt. of India
and Director General, Bureau of Public Enterprises.

To
All Ministries/Departments of the Government of India.



APPENDIX XINl
(Vide Reply to S. No. 44—Chapter II)
No. 385-Adv. (c¢)/Cir-11/68

GOVFRNMENT OF INDIA
MINISTRY OF FINANCE

(BUREAU oF PuBLic ENTERPRISES)

New Delhi, the 3rd Dec., 1968.

Swasscr: —Standard proforma for estimates of capital outlays on the
townships of public enterprises.

A draft proforma for estimates of capital outlays on the townships
of public enterprises was circulated to the various Ministries vide
the Bureau of Public Enterprises, O.M. No. 2(35) /66-F I dated the
1st July, 1966, and their comments were invited tnereon. Replies
and suggestions received from the various Ministries have been con-
sidered and the draft proforma has been modified to the extent found
necessary.

2. A copy of the finalised proforma is attached (not reproduced).
The Ministry of Industry etc., are requested to circulate the proforma
to the Public Enterprises in their charge and request them to adopt
the proforma, which would enable Government to scrutinise the
estimates and accord sanctions without delay.

Sd./- R. C. DUTT,

Secretary to the Government of India
and Director General, Bureau of Public Enterprises.

To .
All Ministries/Departments of Government of India.
All F.Ag in the Department of Expenditure for information.
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APPENDIX XIV
(Vide Reply to S. No. 46—Chapter II)
No. 321-Adv. (c)/Cir-6/66
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF COORDINATION)
Bureavu or PusLic ENTERPRISES

New Delhi, dated the 15th Nov., 66.

OFFICE MEMORANDUM

SusJecT: —Cultivation of vacant land acquired for expansion etc. of
Public Enterprises.

It has been suggested by the Committee on Puniic Undertakings
that in view of the acute food shortage in the country, it would be
desirable if the land, which had been acquired for setting up a plant
or for expansion of Public Enterprises, and which is not likely to be
used in the near future for that purpose, is leased out for cultivation
on a temporary basis. Such an arrangement would provide some
income to the Undertaking, besides augmenting agricultural produc-
tion. While leasing out such land, legal complications should be
avoided and the question of giving preference to persons dlsplaced
from that area should be kept in view.

2. All Ministries of the Government of India are requested to
bring this to the notice of the public sector iundertakings under
their jurisdiction for taking suitable action in the niatter.

Sd./- R. C. DUTT,
Secretary to the Government of India
and Director General, Bureau of
Public Enterprises,
To
All Ministries/Departments of the Government of India.

71



APPENDIX XV

(Vide further reply to S. No. 48—Chapter II)
No. 687-Adv. (c)/Cir-21/67
GOVERNMENT OF INDIA

MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE)
(Bureau or PusBLIiCc ENTERPRISES)

Dated, New Delhi, the 9th August, 1967,

OFFICE MEMORANDUM

Sussecr: —Initial estimated cost of land of Public Sector Projects
and subsequent increase thereof.

It has been observed that cost of land intimated by the State
Governments at the time of consideration of location of Projects had
increased considerably subsequently after a decision has been taken
to locate the Projects in the States concerned. This had led to the
need for revision of estimates and also affected the profitability of
the concerns. The Committee on Public Undertakings has suggested
that the study of the land costs in various Projects gshould be under-
taken to find ways and means by which the price of land could be
limited to a ceiling at the outset.

2. The Ministry of Industrial Development and Company Affairs
etc. are requested to examine the cost of acquisition of land of the
Public Sector Undertakings under their control in the light of the
observations made by the Committee on Public Undertakings and to
ensure in respect of Projects to be taken up in the future that such
large variations are avoided by having a proper understanding at
the outset with the State Governments concerned in this regard.
When preparing the estimates of projects in future it is requested
also that specific details be given on this point i.e., that the cost of
the land has been checked to be reasonable and an understanding
reached with the State Government on the estimated cost, so that
there is no likelihood of any appreciable escalation at a later stage.

’ Sd/- P. GOVINDAN NAIR,

Secretary to the Government of India
and Director General, Bureau of Public Enterprises.
To

All Ministries/Departments of the Government of India.
All F.As. in the Deptt. of Expenditure.
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APPENDIX XVI

(Vide para § of Introduction)

Analysis of the action taken by Government on the recommendations contained
in the Eighth Report of the Committee on Public Undertakings (Third
Lok Sabha).

L

IL

111

Iv.

Total Number of recommendations made

Recommendations that have been accepted
by Government [vide S1. Nos. 7, 10, 11, 14,
15, 16, 19, 20, 21, 22, 23, 25, 26, 28, 29,
30, 31, 32(b)s 33> 34> 35> 37> 41, 42, 43> 44>
45, 46 48, 49, 50, 51, 52, 53 and 54].

Recommendations which the Committee do
not desire to pursue in View of Govern-
ment’s reply [vide SI. Nos. 2, s, 6, 12, 13,
17> 245 27> 32(a)s 36, 38, 39 and 47].

Recommendations in respect of which
replies of Governmen® have not bzen
accepted by the Committee [vide S1. Nos. 1,
3, 4,8,9, 18 and 40].

No. Percentage to

total
54
344 63-89%
124 23.15%
7 12:96%



Serial Name of Agent Serial. Name of t
No. Aﬁﬂ?’ No. Agen A‘}ﬁy
27. Bahree Brothers, 188, 33. Bookwell, 4, Sant Naran-
ll')‘mu Market, kari Colony, Kings-
hi-6. . . 27 way Camp, Dethi-9.§ 96
28, Jayana Book Depot,
Ch"m{’mmwm‘“’ MANIPUR
Delhi. . . 66
29. Oxford Book & St;tg;n- 3 Shrl&i eljvs Chlobtl gingh,
Company, Scin- Agent, Ramlal
gﬂwemught Paul H}gh > 'School
Place, New Annex, Imphal. . 77
Dethi-1. 68
30. Peoples  Fublishing AGENTS IN FOREIGN
Roed, New Delhi , 26 COUNTRIES
31. The United Book -
cy, 48, Amrit 35. The Secretary, Establi-
Market, Pahar R shment Department,
New Delhi. 88 The Commis-
sion of India, India
33. Hind Book House, 82, House, Aldwych,
Janpath, New Delhi 9s LONDON, W.C.-2.
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